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LEGISLATIVE ASSEMBLY. 
Friday, 10th March, 1939. 

The Assembly met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWBRS. 

GRANT (IF POLITICAL AND MUNICll'AL FRANCHIse TO INDLUlB IN SoUTH 
.AFRICA. 

949. *.r. Abdul Qaiyum. (on behalf of Mr. 'b'. Satyamurti): Will the 
'Secretary for Education, Health and Lands be pleased to state whether the 
.Government of India have taken up, or propose to .take up early, with the 
Government of the Union of South Africa the grant, of political and muni-
cipal franchise to the Indian residents in South Africa? If BO, wheu, and, 
if not, why not? 

Sir GirJa Shankar Bajpai: The attention of the Honourable Member 
is invited to the reply given by me on the 15th August, 1938, to part (c) 
-of his starred question No. 210 and to the supplementaries arising from 
Mr. Govind V. Deshmukh's starred question No. 882 on the 9th Septem-
ber, 1938. I have nothing to add to the information given by me then. 

Kr. Abdul Qaiyum: What is the present position of Indian settlers 
:8S regards politlical and municipal franchise in the Union of South Africa? 

Sir Girla Shankar Bajpai: So far as I know, both the political and: the 
municipal franchise a.re exercised by Indians in the Cape Province, but 
iin no other province. 

Mr. Abdul Qaiyum: Has the Honourable Member any idea as to 
what percentage of the Indian population resides in the Cape Province? 

Sir GirJa Shanku Bajpai: I think it should be somewhere between 
to and 12 per cent. 

PRoPOSAL TO SETTLE THE JEWS IN KENYA HIGHLANDS. 

950. *1I.r. Abdul Qaiyum (on behalf of Mr. S. Satyamurti): Will the 
:Secretary for Education, Health and Lands be pleased '.0 state: 

(a) at what stage the proposal to settle the Jews in Kenya :High-
lands stands; 

(h) whether Government have heard anything further about the 
proposed Order-in-Council w.J1ich will permanently and legall:v 
debar Indians from holding land in t'he Kenya Highlltnds; 
and . 

( 1881 ) A 
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(c) whether Government have pressed, or propose to press, on ;His-
Majesty's Gover.nmsnt the Beedfor respecting Indian opinion 
in this matter? 

Sir GirJa Shankar Bajpai: (a) The attention of the Honourable Mem--
ber is invited to the reply given by me on the 8th February, 1939, to ~ 

~ . S;-Avinashilingam Chettiar's starred question No. 188 (b) and (c). I 
have nothing to add to what I have stated in the course of the debate on: 
the adjournment motion in this HoWIe en this subject on the 7th March, 
1939. 

JIr. Abdul Qaiyum: With reference to part (a) of the question, may 
I know if the Honourable Member can gi'Ve us the figure of Jews who a ~ 

recently settled down in that country? 

Sir GUja Shankar Balpai: I have given the information before. The-
arrangement is in an experimental stage at the moment. The idea is to 
settle 25 to begin with, and the maximum contempla-ted is 150. 

RESOLUTION PASSED BY -THE INDIAN LIBERAL FEDERATION ON THE POSITION 

OJ!' INDIANS OvERSEAS. -

95'1. .)[r. Abdul Qaiyum (on behalf of Mr. S. 'S'atyamurti): Will the 
Secretary for Education, Health and Lands be pleased to state whether his 
attention has been drawn to the resolution pa.ssed at the Indian Liberal 
Federation, moved by ~ a  Sir Maharaj Singh, ex.Agent-General to the-
Government of India in South Africa on the position of Indians overseas 
and whether Government! have taken any action thereon? 

Sir GUja Shankar Bajpai: Government have seen a press report of 
the resolution referred to by the Honourable Member. I have nothing to-
add_ to what I have ,already stated -in this House in reply to-questions oro 
the various subjects covered by this resolution. 

CoMPENSATION TO INDIANS FOR LoSSES IN THE BURMA RIOTS. 

952. ·Jlr. Abdul Qaiyum (on behalf of Mr. S. Ih'atyamurti): Will the-
Secretary for Education, ~  and Lands be pleased to state: 

(a) whether -the question of compensation to Indian victims of the 
recent riots in Burma has been settled, and, if not, when it. 
is hoped to -settle it·; and-

(b) whether Government have taken steps to see that Indian inter'" 
ests in ~~ are a~ a  protected? 

Sir GUja Shankar Balpai: (a) The attention of the Honourable ~ 
ber is invit.ed to the .reply given by me dn the 7th March, 1939, to supple-
mentaries arising out of Mr. Abdul Qaiyum's starred question No. 800. 

-(b) The -a. ~  -of the' I ~  ~  -is invited -to the reply 
given by me on the 8th February, 1939, to Mr. T. S. Avinashilingam 
Chettiar's starredquestitm No. 191. . -

)[r.-Abdul Qatyuza: Mav I know whether the-Government of India 
have heard anything from the Government of Burma on thi.e point, since 
the replies were given last? .  , 
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Sir GirJ& Shankar BaJpai: I answered the question on the 9th March. 
and there has been no rep)y since. . 

.~. AbdUl QliJUDl.: Have th.e Government of Burma accepted the-
pnnclple of compensatIon for IndIans who have suffered? 

. Sir GirJa .Shankar Bajpai: The  Government of Burma have not yet 
gIven a defimte reply to that. . 

DEVELOPMENT OF NEW DELHI. 

953. *)(r. Abdul Qaiyum (on behalf of Mr. S. '5tatyamurti): Will the 
Honourable the Labour Member be pleased to state: 

(a) whether it is a fact that the New Delhi development committee-
appointed by the Government of India has issued a question-
naire to help in the stocktaking of New Delhi's development; 

(b) whether Government will place the questionnaire on the table-
of the HOQlJe; 

(c) whether it is intended to provide housing accommodation for the· 
employees of mercantile firms; 

(d) whether there is any proposal to make these employees contri-
bute towards the provision of such accommodation; 

(e) whether there is any proposal to reserve the area within a mile 
of Connaught Place for the occupation of such people; and 

(f) whether in considering this problem Government are also consi· 
dering .the question of making Delhi a residential place for the-
twelve months of the yea.r? 

The l[cmoura.ble Sir J[ultammadZatruIlah Khan: (a) Yes. 

(b) A copy is laid on the table of the House. 

(c) to (f). The Committee is not concerned with the prOVISIon or· 
financing of housing accommodation but with the question of the reser-
vation of blocks of land for various purposes. It will, no doubt, take into· 
account, in that connection, all relevant considerations and poss.ible future 
requirements, including those of the empJoyees of mercantile firms Rnd· 
otihernon-officialelements in the population of New Delhi. Proposalsfo.,· 
the reservation ofareBs haw not yet been formulated. 

Que,tiOllnaire i.llued by the New np7hi D ~  Oommittee til the Ohamber of 
,  , Oommerce, Oompanies. and m __ mbeTS of the f1Ublic . 

. Sir, the New Delhi  Develilpment Committ!'e appointed by '.he resolution of thlt 
Government of India.in the Department of Labour No. B-3, dated 25th July. 1938,. 

(copy enclosed) would value your ~ .. .. on the following points :-
. the opIDlon of your Chamber 

.J " 
J.l 

(1) The control of ~  in New Delhi has hitherto heen maintained (a) by 
Government acting under agrpements for lease and perpetual leases and (b) 
by the N 8W Delhi Mnnicipal Committee acting under by-laws. Is it 
considered that the control exercised has on the whole been a ~ a  

Has it.. for pxample. resnltril in the ~ a  of reasonRhly I!ood 
aesthetipstandards, and of, conditions eondgoiv,.·to th!I : healtll. and cmnfort 
of reaidents! Are evasions frequent, and if ~  is. it considered that they 
are likely to lead to deterioration ~ con,ilitions ~ Have you _ __. . 

,  .  , ........ , .' , ...... :  . .. Have your Chamber 
.. r any" Q'el'lerat observations to make on this subject? 

A2 
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(2) Ia it considered that the areas at present allotted to offices, shops, aua non· 
Government residences i.. adequate! If not what further ~ ehould, he 
allotted to ~  category! In the event of planned extenBlous of N IlW 
Delhi, is it considered that special provision should be made for (a) 
industry, (b) offices and (e) non-Government reaidences! If so nAtail. 
should kindly be given. 

2. I am to request you kindly t-o send a reply to this letter by the 31st Decemhcr, 
1938. 

I have, etc. 

New Delhi Development fJommiUe'. 

Kr. M • .Asaf Ali: When was this questionnaire issued, and to whom? 

The Honourable Sir Muhammad ZafrulI&h Khan: To whom it was 
jssued I have answered on previous occasions. I do not know the date. I 
find that the replies were to be sent before the 31st December. It must 
have been issued before thab. 

REPORT OF MR. J. D. TYSON ON THE EcONOMIC CoNDITION OF INDIANS IN THB 
BRITISH WEST INDIES. 

954. *1Ir. Abdul Qaiyum: Will the Secretary for Education. Health and 
Lands please state: 

(a) whether Mr. J. D_ Tyson has submitted any interim report re-
garding the condition of Indians in the West Indies generally 
and in Jamaica in particular; 

(b) whether the demands of the Indians in Jamaica for grant of 
land and money, has met with any success; if 80, to what 
extent; and 

(c) whether Mr. Tyson's report will be published, and the probable 
date on which it is likely to be submitted? 

Sir Glrja Sbanb.r Bajpai: (a) and (c). I would invite the attention 
of the Honourable Member to the reply given by me on the 7th March, 
1939, to Mr. S. Satyamurti's starred question No. 795.· 

(b) So far as Government are aware, no decision has been taken by the 
Colonial Government in this m&tter. . 

lIr. A ~ Qaiyum: May I know if Government are in possession of 
the figure 88 to the number of Indians .employed in the plantations? 

Sir GirJa Shankar BaJpai: I do not think thatl we have informa.tion 
about that. 

RESULT OF THE DISCUSSION WITII THE OFFICIAL DELEGA.TION FROM 
MALAyA.. 

955. *lIr. Abdul QatyUm: Will' the Secretary for Education, Health 
and Lands please state: 

(a) the result of the discussions with the official Malaya delegation; 
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(b) whether the negotiations have broken down; if so, on what 
matters; and 

(c) whether he is prepared to supply full information regarding these-
talks? 

Sir Girja Sh&Dkar Bajpai: (a) to (c). The attention of the Honour-
able Member is invited to the statement made by me in this House on 
the 16th February, 1939, in reply to his starred question No. 465. 

PERsONS APPLYING FOR CoMPENSATION FOR LOSSES IN THE BURMA. RIOTS. 

t956. *Kr. T. S. Avinybjljngam Chettiar: Will the Secretary for 
Education, Health and Lands state: 

(a) how many persons have applied for compensation for losses. 
suffered in the recent anti-Indian l-iOts in Burma; 

(b) how many of them had secured compensation; and 
(c) what is the latest situation in Burma? 

Sir Girja ShaDkar Bajpai: (a) and (b). Attention of the Honourable 
Member is invited to the reply given by me on the 13th February, 1939, 
to Mr. Akhil Chandra Datta's starred question No. 328 and the supple-
mentaries thereto. 

(c) The attention of the Honourable Member is invited to tihe replies 
given by me to supplementary questions to Mr. Abdul Qaiyum's starred 
question No. 801 on the 7th March, 1939. 

MR. M. P. GANDHI'S SUGGESTION re CoMPULSORY MIxING OF POWER ALcOHOL. 
WITH PETROL, ETC., AND LICENSING OF SUGAR FACTOBlEs. 

t957. *Set.b. llaji Sir Abdoola Haroon: Will the Secretary for Educa-
tion, Health and Lands be pleased to state: 

(a) whether the attention of Government has been drawn to the 
Indian Sugar Industry 1938 Annual, by Mr. M. P. Gandhi. 
where he has pointed out the possibility of the United Pro-
vinces and Bihar supplying power alcohol as fuel to other areas 
in the interior of the country like the Punjab, North-West 
Frontier Province, Rajputana, Central India, Northern 
Central Provinces, portions in Bengal and adjacent parts of 
Bihar, at competitive rates under the present conditions 
without any difficulty, if the requisite legislation for compul-
sory admixture of power alcohol with petro] is passed (vid/t 
page 117 of the Annual); 

(b) whether attention of Government has also been drawn to the 
fact, as is observed in Mr. M. P. Gandhi's Indian Su,!!ar 
Industry 1938 Annual, that after the separation of Burma 
from India, it is desirable for India to develop an aHernative 
source of motor fuel inside the country to ensure supplies of 
petroleum in the event of there being difficulties about the 
sea blockade or other reasons in bringing petrol from Burma 
or other countries from where imports have been steadily 
increasing; if 80,. what action Government propose to take 
in this respect; 

t Answer to this question laid on the ta.ble, the qnestioner being absent. 



1886 LEGISlATIVE ~L . [10TH MARCH 1939. 

(c) whether the attention of G ~ a~ ~  drawn ~ the 
necessity of setting up an All-India Lioonmng Authonty for 
granting licences to sugar factories, before ~ a  
manufacture of sugar in order to regulate the productIon and 
to eliminate the possibility of over production of sugar; a.nd 

ld) whether the Governments of the United Provinces and Biha.r 
which ha;ve introduced licencing of sugar factories approached 
the Government of India for taking such action on an All-India 
basis in the interests of the preservation of the industry:l 

Sir GitJa Shankar Balpai: (a) Yes. 
(b) Yes; the attent'oion of the Honourable Member is invited to the 

l"eply given by the Honourable the Finance Member to SardaI' Mangal 
Bingh's starred question No. 140 on the 5th February, 1939. 

(c) There is no such proposal before the Government of India at present. 
(d) No. 

1?RoPOSAL TO SET UP A CENTRAL SUGAR CONTROL BOARD FOR THE SuGAR 
INDUSTRY. 

t958. ·Seth Haji Sir Abdoala Huoon: Will the Secretary for Educa-
tion, ,Health and Lands be pleased to state when the Government of India 
propose to set ~  a ~  Sugar Control Board for the sugar industry, 
and whether thiS Board will attempt to regulate the production, to con-
sider the questlion of issuing licences to sugar factories, and fix quotas 
lor the various sugar factories all over India? 

Sir GirJa Shankar BaJpaI,: There is no such proposal before' the Gov-
ernment of India. 

PERsONNEL AND ACTIVITIES, ETC., OF THE BOTANICAL SURVEY OF INDIA.. 

t959. ·Kr. O ••• Jlut.huranga Kudaliar: Win the Secretary for Edu-
cation, Health and Lands be pleased to state: 

(a) when the Botanical Survey of India was brought into existence 
and for what purpose; 

(b) what the strength of the Botanical Survey of India was to start 
with, both', in men and in money and what was the scope of 
its work; 

(c) whetber any change was effected in the personnel of the Survey 
and, if EO, why, when and how; 

(d) where are the collections supposed to have been collected-by 
the Botanical Survey of India deposited; 

( e) whether these collections were ever utilised by the staff of the 
Survey and any publieations issued. UpOD. ~  collections 
after 1904 up to date, arul 

. (f) how the Board .ofSoienoe 'sad Agriculture formed in 1902 has 
influenced the SCiliivities of the .Survey? 

.. 'BiI Girf& 8uDlrar a ~ (8) and (u). The Botanical Survey of India 
was ccmstituted in I88@. for the pui'pose of exploring the vegetable resources 
~  the Indian Empire and for co-ordinating the botanieal work that was 

t ~  to this question laid on the table, the qUest.ioner being .bHlit. 
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being carried out by certain Provincial Governments and scientific associa-
tions in India.. The superior staff consisted of the Director, Botanical 
S.urvey of India, who was also Superintendent, Royal Botanic Gardens, 
Slbpur, and the Director, Botanical Department of Northern India. The 
expenditure from central revenues amounted to about Rs. 20,000 per 
.annum, In addition, certain Provincial Governments made grants aggre-
gating Rs, 1,600 for the exploration of their respective regions. 

(c) In 1903 the post of Director, Botanical Department of Northern 
India, was abolished in consequence of the transfer to the Government of 
the United Provinces of the herbarium at: Sahal'anpur and the a.ppointment 
of an Economic Botanist in that province. In 1910, two Assistants for 
systematic botanical work were appointed mainly to assist in the work of 
the herbarium of the Royal Botanic Gardens, Sibpur. In 1912, the De-
partment of Economic Products was amalgam&ted with the Botanical Sur-
vey of India in order to provide direct connectiun between the economic 
and scientific sides of the Survey. In 1932, one of the two posts of 
Systematic Assistant was abolished asa measure of retrenchment. 

(d) The collections are housed' partly in the herbarium of the Royal 
Botanic Gardens, Sibpur, and partly in the Industrial Section of the Indian 
Museum, Calcutta. 

(e) Yes. 

(f) I am not aware of the proceedings of any Board of Science and 
Agriculture in 1902. 

PREPARATION Ol!' A MANUAL OJ!' CULTIVATED PLANTS OF INDIA BY THE 
BOTANICAL SURVEY OF INDIA. 

t960. *JIr. O. N. Jluthuranga Kudatiar: Will the Secretary for Edu-
cation, Health and Lands please state: 

(a) whether it was a fact that the Board of Science and Agriculture, 
on the advice of the Royal Asiatio Society, London, advised 
the preparation of a manual of cultivated plants of. India by 
the Botanical Survey of India and, U so, whe.ther any aetion 
was taken by the Director of the Botanical Survey of India;. 

(b) whether and if so, to what extent, the activities of the Survey 
were affected by the increase of the staff and by the stabiliza-
tion of the finances for its working in 1910; and 

(c) what is the total penod that the trained science staff has s,pent 
in the field for the last 26 years? 

Sir Girja Shankar Ba!pai: (a) SHch advice was given by the Board of 
lIcientific Advice, but the preparation of the Manual could not be un.d.w. 
taken owing to paucity of staff. 

(b) The Assistants have been .employed. mainly ~~ the classification and 
i<1entification of specimens and III anlfwenng enqumes. 

(e) A~ ~ year ~ the aggrega.te. 

t Answer to this question laid on the table, the questioner being absent. 
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DUTIES AND QUALIFlCATIONS, ETC., OF THE nmBCTOR OF Tm!: BoTANIC.AI .. 
SURVEY OF INDIA. 

+981. *J(r. O. If. lIuth1l!1mg& lIudaliar: Will the Secretary for Edu-
cation, Health and Lands be pleased to state: 

(a) when and why the Department of the Reporter on Economic 
Products was merged with that of the Botanical Survey of 
India and how the amalgamation affected the activiti'3S of 
the Survey; 

(b) whether it is a fact that the Director of the Botanical Survey 
of India has several duties to attend to, but that he was at 
one time only a part-time officer of the Survey; 

(c) what are his duties and to whom all he is subordinate; 
(d) what are the qualifications of the present Director of the Bota-

nical Survey of India and for how long he has been tin charge 
of this post; 

(e) what are his duties as Director of the Botanical Survey of India. 
and how many de.partments he has under his charge; and 

(f) what are his scientific publications? 

Btl Girja Bh8.nk&r Bajpai: (a) 'fhe attention of the Honourable Member 
is Invited to the reply just given to part (c) of his question No. 959. 

(b), (c) and (e). The post of Director, Botanical Survey of India. has 
always been held ex-officio by the Superintendent of the Royal Botanic 
Gardens, Sibpur. He is subordinate in the former capacity to the Gov-
ernment of India and in the latter to the Government of Bengal. A 
statement showing the duties performed by him on behalf of the Govern-
ment of India is placed on the table. 

(d) There is no Director at present. 
(f) A list of the publications of the last Director is placed on the table. 

Statement 'hO'lDing the liutiu pe'1l_eli by the m'1ectM, Botmrical SU'1vell of Indio 
on belllitl of the Government 01 India. 

The main duty of the Director of Botauical Survey of India baa been to hold 
charge of the quinine stocks of the Government of India and to advise them in 
regard to quiuine supplies in India; in addition he has been responsible for-

(a) The care and improvement of the Public Gallery of the Industrial Section 
of the Indian Museum, Calcutta, which is mainly an exhibition of 
economic plants and their products. 

(b) The collection, record and supply of infonnation regarding n11 such 
economic plants and their products as do not Bpecially belong to Agri· 
culture and Forestry. -

(c) Purely scientific work mostly concerned with systematic botany and the 
supply of information in connection therewith. 

State-ment 'hO'll1ing the 8cientijic publicatiOM of Mr. O. O. Oolde'1, DinctO'1, Botnnicti/ 
SU'1vey of india. 

1. Records of the Botauical Survey of India, Volume VI, No.8. 
"The species of Oxalis now wild in India". 
A New Indian Vernonia by C. C. Calder (1918). 

t Answer to this qnest.i.on laid on the table, the q11elltioner being abient. 
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2. Records of the Botanical Survey of India, Volume XI, No. I (i) List of Species 
and Genera of Indian Phanerogams not included in Sir J. D. Hooker's Flora of 
British India by C. C. Calder, V. Narayanaswami and M. S. Ramaswami (1926). 

3. "Sketch of Vegetation of India" by C. C. Calder in Silver Jubilee VolulD;) or 
the Indian Science Congress, 1938. 

4. Haud·Book of Common Water Marsh Plants of India and Burma, 1936, l,y 
K. Biswas and C. C. Calder, published in Health Bulletin No. 24, Malaria BUTIl3ir 
No. 11. 

AMOUNT SPENT ON CINCHONA PLANTATION. 

t962. *Mr. C. N. :Muthuranga :MudaUar: Will the Secretary for' 
Education, Health and Lands please state the total amount spent on the 
cinchona plantation, Burma, from its inception in 1919 up to date? 

(b) What is the outturn of bark fit for manufacture of quinine? 

Sir GirJa Shankar Bajpai: (a) Approximately Rs. 21 lakhs till the 31st 
March, 1937, when the plantation was transferred to the Government of 
Burma on the separation of that country. 

(b) Approximately 996,000 lb8. of cinchona bark were harvAsted up 
to the 31st March, 1937. 

AMA.r.GAMATION OF THE ECONOMIC PRoDUCTS DEPARTMENT WITH THE 
BOTANICAL SURVEY OF INDIA. 

t983. *Mr. C. N. :Muthuranga )[udaliar: Will the Secretary for 
Education, Health and Lands please state: 

(a> when the Department of the Reporter on Economic Products 
to the Government of India was amalgamated with that of 
the Botanical Survey of India and for what purpose; 

(b) whether the object of amalgamation has been fulfilled and. if 
so, to what extent; 

(c) what were the sections comprising thiR Department prior to-
transfer, and wbat ure the sections after its transfer; 

(d) whether the collections of botanical specimens made by the 
Survey from the date of its creation to the date of amalga-
mation were transferred to the Economic Harbarium to be 
useful in economil' enquiries .and in finding newer economic 
!plants; 

(e) whether the activities of the Survey have ever been directed to-
the improvement of the economic Survey of India; and 

(f) whether Government will be pleased to place on the table of 
this House a copy of the 'British Museum Committee's 
Report' on their findings regarding the Industrial Section of 
the Indian Museum? 

Sir Glrla Shankar Bajpai: (a) The attention of the Honourable Mem-
ber is invited to the reply I just now gave to part (c) of his question 
No. 959. 

(b) Yes. 
t .AIl8wer to this question laid on the table, the questioner being abll6llt. 
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. (C) The Department of Economic Products originally comprised Econo-
mic, Art and Ethnology Sections. Only the Economic Section was amal-
gamated with the Botanical Survey of India and that Se(,ltion is still in 
existence. 

(d) The &ttention of the Honourable Member is invited to the reply 
just now given by me to part (d) of his question No. 959. 

(e) Yes. 

(f) I know· of no British Museum Committee's ~  

RATE W AB BETWEEN SIIIPPING CoMPAIUES CARRYING RAJ .G ~ 

984. *lttr. Abdul Qaiyum: Will the Honourable Member for Cowmerce 
please state: 

(a) whether during the last Haj season the rate was brought down 
by the Moghulline from Rs. 172 to Rs. 70, inclusive of food; 

(b) whether this lowering of rate was only operative so long as 
there was a ship of the Scindia Company in port; 

(c) whether soon after its departure the rate was again raised to 
Rs. 150; 

(d) whether the above took place after the termination of the mini-
mum rate agreement on the I ~ December, 1988; and 

(e) the steps proposed by Government to deal with this situation? 

The Honourable Sir • 1Jbamm ad Zafrullah ltlaa.n: (a) to (e). The atten-
tion of the Honourable Member is invited to the answers given by me to 
question No. 213 and its supplementaries on the 8th February. 

+985*. 

NON-APPOINTMENT O.F MEDICAL OFFICERS OF HEALTH IN AJJrlEB-
MEBWARA. 

*986. *Bai Bahadur Seth Bhagchand Soni: (a) 'Vill the Secretary 
for Education, Health and Lands be pleased to state whether it is a fact 
that as recommended by the Central Advisory Board of Health, Provincial 
Governments have a cadre of Government Medical Officers of Health in 
their respecttive Provinces? 

(b) Will the Honourable Member state if the Central Government have 
appoiI,ted allY Government Medical Officers of Health fOr Delhi, New 
Delhi and Ajmer Municipality and Delhi and Ajmer Provinces? 

(c) Will Government state the reasons for not appointing Govemment 
¥edica1 Officers of Health in the district of Ajmer-Merwara? 

Sir Girja Shankar Bajpai.: (a) T ~ are J70vincial ·Pu.blic Health 
S"ervices in some Provinces. 

(b) The Chief Health Officer for Delhi Province acts as Medical Officer 
of Health for the New Delhi Municipality. The Delhi and Ajmer Muni-
cipalities have their own Health Officers. There is no Health Officer for 
the rural areas of Ajmer-Merwa11L. 

tThis ~ U  ...... poBtponsd to, be answered on the 21st. March, 18: 
tAnswer to this question laid on the table, the questioner being absent. 
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- . (c) The normal practice is that Government contribute half the cost 
of the pay of the Health Officers employed by local bodies. Enquiry 
has been made to ascertain whether the District Board, Ajmer-MeJ:wara, 
is prepared to bear its share of the expense involved. 

IMPORT AND PRoDUCTION OF ELECTRIC BULBS. 

t967. *Kr. Mohan Lal Saksena: Will the Honourable Member for 
Commerce be pleased to state: ' 

(a) the total value of electric lamps (bulbs) annually imported into 
India during the last three years; 

(b) the total value of electric bulbs produced in India; 

(0) the names of electric lamp factOries in Iridia, with their respective 
capacity; ,  " . 

(d) the amount of customs duty received during the last three years 
frOJJl electric, lamps;. 

(e) the names of countries and the total value of electric, ia1llpa 
imported from these countries, respectively I during the last 
three ye,ars; 

(f) whether Government have considered the question of giving 
, enco1ll'9.gement to the bulb iridustry in India, if so" wbat 

steps, if any, have been taken in that di:t:ection; and 
,(g) whether Governinent have eooisidered the advisability 'of' ~a 

ing the custOms duty ,to help the local industry as well as 
abolishing customs duty on raw JIlaterillls like tung-stone and 
molybdenum glass bulbs and other materials, required ~ 

the manufacture of electric 'bulbs? 

The HOnourable Sir Muhammad ZafruUah Khan: (a), (d) ,and (e). I 
would refer the Honourable Member to the Sea-borne Trade Returns, 
copies of which are in the Library. 

(b) and (c). I lay on the table a statement giving the names of electric 
lamp factOries in India. Information regarding their capacity and the 
value of electric bulbs produced by them is being collected and will be 
placed on the table of the House when available. 

(f) and (g). Imported electric lighting bulbs are already subject to 
high revenue duties, namely, 50 per cent. (standard) and 40 per cent. 
(preferential). The question of the abolition of import duties leviable 
-cn materials required by the industry will be considered. along with similar 
requests from other industries as and when financial conditions permit. 

Btate_flt git1iflg the flamu of electric ltml1J fact3ristJ ifl India. 

1. Messrs. Bengal Electric Lamp Works, Limited, Calcutta. 

2. Messrs. Philips Electrical Company (India), Limited. Calcutta. 

3. Messrs. Bharat Electric Bulb Works, Limited, Calcutta. 

,4. M_rs. Mandala88a Glass Institute, Howrah. {Not 'functioning at p1'e6entj. 
5. Messrs. Bijlee Products (India) Limited, Bombay. 

ti. MeBBrs. Hindust&n Electric Lamp Works, Limited, Agra. 

7. Messrs. Mysore Lamp Works Limited, Bangalore. 

8. MeserB. Indian E1llctric Lamp Manufacturing Company Limited, CalCllttll. 

tADsWer to this qUestion laid on tM table,the questioner being absent. 
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REPRESENTATION re INEQUITABLE TREATMENT OF MUSLIMS IN THB DBPABT-
KENT OF EDUCATION, HEALTH AND LANDS. 

t968. *J(r. K. Ghiasaddin: (a) Will the Secretary for Educa.tion, 
Health and Lands please state if itl is a fact that the All-India Muslim 
Rights Protection Board, Lahore, submitted 8. representation to Govern-
ment regarding inequitable treatment *> Muslim employees in the Depart-
ment of Education, Health and' Lands? 

(b) Did Government send any reply to the representation? If so, will 
they please place a copy of it on the table of the House? 

Sir Glrja Shankar B&jpai: (a) and (b). A representation WQS submitted 
to His F..xcellency the Viceroy and Governor General. A copy of the reply 
sent to the Board is placed on the table of the House. 

Dear Sir, 

D. O. No. 9()2.G. G. (C.\. 
(BhiTma Thoree), 8th/9th Decembe.r, 1938. 

I am desired to refer to your letter No. 293, dated the 3rd November, 1938, 
on the subject of communal representation in the Department of Education, Health 
and Lands. 

2. Both the general allegations in the letter itself and the particular cases referred' 
to in its enclosures have now been e:Qmined in detail and His Excellency is satiRfied 
that they are based upon inaccurate or inadequate information. In certain cases both 
facts and figures are incorrect. In others they are either incomplete or have been: 
misinterpreted. His Excellency, therefore, regrets that he is unable to aCcllpt :he 
Board's suggestion that the position warrants an enquiry by a Special Officer. 

3. I am to add that His Excellency has no reason to suppose that the 1'Ules regard-
ing the communal composition of Government services are not being observed in thll' 
Department of Education, Health and Lands. 

Khan Bahadur Haji Rahim Bakhsh, 
President, 

Yours faithfully, 
(Sci.) J. G. LAITHWAlTE. 

Muslim Rights Protection Board, Punjab, 
Lahore. 

SUI'EBINTENDENT OF ABcHAi:oLOGY, LAHORE CIBCLB. 
t969. *1Ir. Mubammad Nauman: (a) Will the Secretary for E a ~ 

Health and Lands please state who the permanent Superintendent of 
Archreology in charge of the Lahore circle is? 

(b) When was he appointed in this circle? 
(c) Increments of how many employees in the Archreological Circle did 

he stop? How many of them were Muslims and how many Hindus? 
(d) How many employees including menials did he dismiss or aischarge' 

and how many of them were Muslims? 
(e) How many temporary and permanent appointments were made-

by him. and how many of them were Muslims and how many Hindus? 

Sir Glrja Shew Bajpai: (a) Mr. H. L. ShriV8stava. 
(b) On the 7th January, 1937. 

t Answer to this queBtion laid on the table, the questioner being ablel1t. 
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(c) Two; one was a Muslim and the other a Hindu. 

(d) None were dismissed. Eleven were discharged, of whom four were 
Muslims. 

(e) One Muslim, two Hindus and two Sikhs were appointed to perma-
Dent posts and six Muslims and seventeen Hindus to temporary posts. 

SUPERSESSIONS OF MUSLIlIIS IN THE ARoIu!:OLOGICAL DEPARTMENT. 

970. *JIr. Jl. A.. Sathar Jl. Bssak Sait (on behalf of Mr. H. M. Abdul-
lah): Will the Education Secretary please state how many supersessions of 
Muslim employees occurred during the office tenure of the pz:esent Director 

'General of Archmology, and how many of them occurred prior to his 
.appointment during the corresponding period? 

Sir GirJa Shankar BaJpai.: Complete infvrmation regarding superses-
:sions during the office tenure of the present Director General of Archmology 
is not available, but is being obtained and will be communicated to the 
House in due course. Particulars of supersessions during the period prior 
to his appointment will be obtained if the particular period for which 
:information is required is stated by the Honourable Member. 

Dr. Sir Ziauddin A.bmad: The Honourable Member said that he would 
lay on the table all the cases of supersessions and the reasons for them. 
May I know whether all these cases were examined by him or the Member 
in charge? 

Sir Girla Shankar BaJpal: That would depend on the ~  of the 
·case. If a supersession has been brought to the notice of the Governor 
General in Council, then I wo1'1ld have an opportunity of examining it, 
but this question covers the ArchlllOlogical Department throughout India. 
It may be that in many cases no representation naB been made t.() the 
Governor General at all. 

Dr. Sir Ziauddin.Ahmad: I wanted to know whether in all cases of 
'Supersession some higher authority would examine the casea, besides the 
Director General. 

Sir Girja Shankar Bajpai: I have already said that complete informa-
tion regarding supersessions is not available, and I cannot answer my 
friend's question until I have the information. 

STOPPAGE OF INCREMENTS OF MUSLIMS IN THE AROII.al:OLOGICAL 
DEPARTMENT. 

971. *Xr. 1I. A. Sathar H. Essak: Sait (on behalf of Mr. H. M. Abdul-
lah): (a) Will the Education Secretary please state how ninny cases of stop-
page of increments of Muslim employees in the Archmological Department 
have occurred durinl:{ the office tenure of the prese.nt Director General, 
Rnd how many of them occurred prior to his appointment during the cor-
responding period? 

(b) Have increments of any Hindu members of the staff in the 
Archmological Department been stopped during the' tenure of the present 
Director General? If so, of how many? 
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(c) Have any superBessions of Hindus by Muslims been sanctioned in 
that Department during this time? If so, of how many? 

Sir GirJa Shankar Bajpa.i: (a), (b) and (c). Complete information 
~ a.  the stoppage of increments of and supersessions of members of 
the staff of the Archffiological Department during the office tenure of th .. 
present Director General of Archreology in India is not available but will 
ht communicated to the House when it has been obtained. Particulars 
of stoppage of increments during the period prior to his appointment will 
be obtuined if the particular period for which information is required is 
stated. 

Dr. Sir Ziauddln Ahmad: I should like to have information for ten 
years from 1925. 

Sir GirJ& Shankar Balpai: I will endeavour to obtain it . 

. PROPOSAL TO ACQUIRE LAND NUB. OKBLA iN DELm. 
'9'12. *Kr. Brolendra lI'a.rayan OJlaudhury: Will the Secretary for 

Education, .Health and Lands please state: 
(a) whether the acquisition of land near Okhla on an extensive scale 

, is ' contemplated; if so, where, the quantity •. and the purpose 
thereof; 

(b) Whether Government have received any representation regarding 
the same from the villagers who would be affected; 

(c) whether the peop!e of fifty villages met recently and protested 
against the intended acquisition; 

'(d) whether the intention is to acquire 600 feElt land along the road .. 
side for convenience of traffic; if so, what tho«e conveniences. 
are; 

(e) the maximum width of the ribbon for roads in Delhi Province 
and where; and the average in the Provinces; 

{f) ~  ~ attention. ~  G ~  has. been drawn to: the 
proceedings of the Fifth Indian Road Congress in Calcutta ,in 

. February, 1939, and particularly to the adviee of Mr. Trollip 
in the a ~  read by him on "Ribbon Development" wherein 
he does. not advise acquisition but only legislation to control 
ribbon area, the maximum of which is put at 220 feet; and 

(g) the final decision of Government in this matter? 

The Honourable Sir ](ubammad Za.fru1lah Khan: (a) and (d). No. 
The question of controlling ribbon development is, however, under consi-
d-eration by the New Delhi Development Committee. 

(b) No; b,ut, the Chief Commissioner has received a representation. 
(c) I understand that the matter was discussed at a meeting ot 

Villagers. 
(e) If by the expression "width of the ribbon" the Honourable Member 

refers, to road widths, I may say, that these vary considerably .. The 
sf.andard ~  of newI'Oadl! ~ the Delhi Province is 80' feet; arterial 
roads are considerably Wider. r have no information regarding' the 'average 
width of roads in other provinces. . .' , r 
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(f) Government have not yet received the proceedings of the 5th Indian 
Roads Congress, but have seen the paper read by Mr. Trollip on "Ribbon 
D~ ~  . 

<g) The matter has not yet come before Government for a decisioll. 

Kr. Brojendra Narayan Ch&udhury: Have Government inquired how 
~  it that, in spite of there being no proposal to. acquire the land, the 
villagers got frightened and sent a memorial? 

The lIoDourabJe Sir Kuhammld Zafrullah ][ban: Government have not 
80 inquired.. 

JIr. lIanu Snbeda.r: May I know whether there is adequate provision 
fc;>r giving adequate compensation to the villagers in the event of their 
lands being acquired.? 

The Honourable Sir Kuhammad zafrullah Khan: Surely, the Honour-
able Member cannot be ignorant of the provisions of the Land Acquisition 
Aci. . 

JIr. lIbu Sttbecl&r: I am well aware of that. In view of the fact that 
compensation on an adequate scale would be pBid, may I know what other 
reasons there were, if any, which induced the villagers to get frightened? 

The Honourab)e Sir lInhammad Zafrullah Kban: But I am not aware 
that any villager has been frightened. I have not admitted that any 
yillager has been frightened. All these questions are purely hypothetical. 

MANIPURI MUSLIMS KILLED AND WOUNDED, ETC., IN THE BURMA RIOTS. 

'973. *JIr. Brojendra Narayan Ohaudhury: Will the Secretary for 
Education, Health and Lands please state the number of "Manipuri 
Muhammadails", who (i) have been killed, (ii) seriously wounded or (iii) 
whose prope.rty has been destroyed in the recent anti-Indian riots in Burma 
and in how many cases compensation has been claimed? 

Sir Girfa Shankar Bajpai: I regret that separate figures in respect of 
"Manipuri Muhammadans" are not available. The general question of 
compensation has already been explained by me in answers to previous 
questions asked during this Session. 

COST BORNE BY THE STATE FOR DESPATCH OF TROOPS TO INDIAN STATES. 

t974. *10'. lIohan Lal Swena: Will the HonourfLhle flhe Leader 
ot the House be pleased to state what portion of the cost, if any, is borne 
by the State for the despatch to and maintenance of troops in States? 

The Honourable Sir Nrlpendra Sirc&r: Under section 286 (1) of the' 
Government of India Act, 1935, only the net additional expenses, if any, 
incurred in connecti0n with the emnlovment of forces in Indi,to States 
f.;hall be deemed to he expenses of His Mlliestv inC'urred in discharl!ing the 
functions of the Crown in its relations with Indi9n States and charged 
to the Crown Re'Presentative's budget. The further question whether aU 
or' any portion of such eXf)enditure should he .reMverecl from States is 8 
matter entirelv between the Crown Representatl'yeand t"he ,Statefl. 
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BETrING UP OF A Co-ORDINATING BOARD FOR UNII'OBJrl LABoUR ~  
IN PROVINCES. 

975. *Kr. Brojendra Narayan Ohaudhury: Will the Honourable the 
Commerce Member p!ease state: 

(a) whether it is intended, or any steps have been taken, to set 
up a Co-ordinating Board for uniform labour legislation in all 
Provinces; 

(b) whether the effects on industries of different labour laws for 
different areas have been considered by Government; and 

(c) whether Government have received any representation from 
Provincial Governments or any other parts; if so, which, and 
whether for or against the Co-ordinating Board? 

The Honourable Sir Muhammad Za1rul1ah][han: (a) and (b). I would 
invite the attention of the Honourable Member to the replies given to 
Mr. Manu Subedar's starred question No. 330 on the 13th February, 1939. 

(c) Yes, from the Government of the Central I)rovinces and Berar, 
und the Associated Chambers of Commerce of India, both of whom are in 
favour of the establishment of some machinery for ensuring uniformity in 
~a  legislation throughout India. 

Kr. Manu Subeda.r: May I inquire whether Government have already 
-examined the question and find some difficulties,-or is the question under 
~ a a  ? 

The Honourable Sir Muhammad Zafrullah Khan: May I invite the 
Honourable Member's attention to the supplementaries pst on the last 
cccasion and the reply that the whole matter was under consideration? 

ESCORT FOR CARBIAGE OF GOVERNMENT MONEY IN DEPARTMENTS UNDER 
THE DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

976. *lIr. ~-a lfarayan Ohaudhury: Will the Secretary for 
Education, Health and Lands please state: 

(a) whether there is any rule or general instruction requiring armed 
escort for the carriage or custody of Government money of n 
specified limit or not, and whether the rule is observed in 
departments under his charge; and 

(b' the specified limit of the amount, if any? 
Sir Gtria Shankar Bajpai: (a) I am not aware of any such rules. 
(b) Does not arise. 

PREVENTION OF Pr.EDGING OF LABOUR OF CmLDREN ACT. 
+97'1. *Shrimati E. Radha Bad. Subb&rayan: Will the Honourable 

Member for Labour be pleased to state: 
(a) how lon<;t the Act for the Prevention of Pledging of Labour of 

Children has been in force in the Provinces, and if anv of the 
Provincial Governments have taken action under the f1rovi-
sions of this Act during the last three years ending 31st 
March. 1988; 

tAnswer to t·his question laid on the table, the qneitioner being absent. 
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. (b) ·whether the Government of India have issued any reports on 
the working of this AQt since it was passed, Ilnd if not, why 
not; and 

('tl) whether the pledging of labour of children exists in the centrallv 
administered areas, a.nd wha.t steps Government take to pr;-
vent it? 

The Honourable Sir Muhammad Za.fraIlah Khan: (a) Over five years. 
Government have no information . 

. Jb.,LN()._ 1. would refer the Honourable Member to the answers given 
to Mr. N. M. Joshi's question No. 641 on the 24th September, 1935, and 
the supplementary questions in that connection. 

(c) Possibly, but Government are taking steps which they trust will 
l'esult in greater enforcement of the Act. 

STATEMENTS LAID ON THE TABLE. 

Inf01'mation promised in reply to staTTed question No. 1580 asked by Shaikh 
Rafi1tddin Ahmad Siddique on the 29th November, 1938. 

"DISCHARGE AND HARASSMENT OF MUSLIMS BY THE SUPERINTENDENT, WATCH 
AND WARD, EASTERN BENGAL RAILWAY. 

(a) Allegations of this nature have been made. 

(b) From enquiries made, it would appear that the Superintendent, 'Vatch and 
Wa'l'd, Eastern ~a  Railway, had re3son to believe that certain M1l8lim employoles 
were identifvinlt themselves with a~ a  slIhversive of discipline and prnvocati"e 
of communal discord. He, therefore, warned them, but this was in no way con-
nected with the question of these employees a ~ either joined or c(lntemphteci 
joining any society or other Association, as is alleged in the meinoran·dumrcfcrred to. 

Information lJI'omised in reply to staTTl!d question No. 1872 asked by 
Mr. Brojendra Naraya.n Chaudhur!l on the 7'h December, 1938. 

OUTLETS FOR. DRAINAGE OF FLOOD WATER BETWEEN DAD\SHI AND PACHOORIA 
. STATIONS ON THE EASTERN BENGAL RAILWAY. 

(a) There are five outlets through tbe railway emhankmpnt in question, of whicb 
three are of the type mentioned by the Honourable Member, and two are pipe 
-drains. 

(b) Changes occur periodically in the course of the river and are usual and 
expected, but these changes do not affect the efficiency of the openings which drain 
wat-er from tbe other side of the line. 

(c) ObseTvation has shown that, whereas in flood times, a~ much as 5 ft. depth 
of water may accumu),.te on one s;de of the embankment, the corresponding le'vel 
on tbe otber side is only a few incbes lesl. 

(d)and (e) .. No. 
.• (f) The evidence of the a a~ ~ ~  that the existing waterways are 

adeqaate . and fnriller expenditure 18 net Justified. 



Itl98 LEGISLATIVE ASSEMBLY. [10TH ~A  ~. 

Information promi8ed in reply to a ~ a:  question ~  darrell 
question No. 2044 a8ked by Mr. T. S. Avanashllmgam Chettrar on th, 
12th December, 1938. • 

ABOLITION OF FIRST CLASS COMPARTMENTS ON RAILWAYS. 

Railway. 

Assam Bengal . 

Bengal and North.Western 

Bengal Nagpur . 

Bombay, Baroda and Central 
India. 

Eastern Bengal 

East Indian 

Great Indian Peninsula 

Sections on which first class accommodation has been 
abolished. 

On the Chittagong·Dohazari Branch t Up and 4 DOWD 
trains run daily without 1st class accommodation. 

Nil. 

Nil. 

(i) On the Broad Gauge system first  class accommoda-
tion has been abolished on Tapti Valley Railway 
on trains Nos. 2S Down and 24 Up, running between 
Surat and Amalner (through to and from Bhusaval). 
(ii) On the Metre Gauge system first class &I'.-Commoda-
tion has been abolished on the following trains :-

I. Farukhnagar Branch . 

2. Fao.ilka Branch be· 
tween Kotkapura 
and Muktesar 

Nil. 

IS6 Down, IS5 Up. 
IlO Down, 109 Up. 
161 Up, 162 Down. 
IlS Up, 114 Down. 

1. Sections where rakes with no first class are running :-
1. Tinpahar.Rajmahal Branch. 
2. Bbagalpur·Mandar HilI Branch. 
3. Ondal.Gourangdi Branch. 
4. Dbanbad.Katrasgarh.Phularitand Section. 
5. Dbanbad·Jherria·Lodna·Patbardihi Branch. 
6. Dildamagar.Tarigbat Branch. 
7. Akbarpur.Tanda Branch. 
8. Barabanki·Babramgbat Branch. 
9. Abmedpur.Madhoganj.Balmau Section of Cawn-

pore Ba1amau Branch. 
10. Balamau.Sitapur Branch. 
11. Sbahjabanpur·Sitapur Branch. 
12. Najibabad.Kotdwara Branch. 
IS. Hardwar·Rikbikesb Branch. 

2. Sections where rakes with lower class carriages only 
are running :-
1. 1 and 2 KG Kiul·Gaya Branch. 
2. I and 2 BK Khurja.BuJandshabr Section of Khurja 

Bulandshabr.Hapur Meerut Branch. 
S. Dbanbad·Burmo. 
4. Dbanbad·Patbardihi. 

First class accommodation has been a ~  on BhuE8 
val·Amalner-Burat through service trains Nos. S02/ 
SOl and 3041303 (with effect from let January 1939). 
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Railway. 

Kadras and Southern Mah· 
ratta. 

North Western . 

Robilkhand and Kumaon 
Pouth tndian 

SectioDs on which first class accommodation has been 
abolished. 

First class accommodation has been abolished in trainB 
running on the following Branch lines :-

Broad Ga'Ufle-
Guntur.Tenali-Repalli. 
Samalkot-Cocanada. 
Nidadavolu-N &rsaFur. 
Wallajah Road-Renip<'t.. 
Bowringpet-Marikuppam. 

}If etre Gattge-
Gudivada .. Bhimavaram. 
Hospet·Kottur. 
Sangli-Miraj-Kolhapur (excluding Trains Nos. IS 

and 16). 
Gadag-Sholapul" (exr.luding Trains Nos. 61,62, 

63, 64 and 32). 
Dharmavaram-Pakala. 
Katpadi-Pakala-Renigunta Gudur (excepting 

Trains Nos. 81 and 82). 
Branch lines on which Upper class accommodatioi;' is 

not provided (i.e., 1st and 2nd). 
Sections. 

Sialkot· W azirabad 
Chakamru-I ahore 
Narowal-Sialkot 
Amritsar-Narowal 
Batala-Qadian 
Baijnath Paprola and 

Pathankot. • 
Amritsar·Taran Taran 

Jullundur 
Doaba 

City-Jaijon 

Jullundur City-Nawan 
Shahr Doaba • . 

Jullundur City.Hoshiarpur 
Jullundur City.Lohian 

Khas . 

Jullundur City.Mukarian 

Ludhiana-Dhuri . 
Ludhiana-Lohian Khas 
Quetta-Hamai 

Samasatta·Multan Cantt. 
Nil. 

Train Nos. 
294 Down and 293 Up. 
314 Down and 313 Up. 
298 Down and 297 Up. 
302 DOWn and 30] Up. 
328 Down and 327 Up. 

332 Down and 331 Up. 
30 Down and 29 Up. 
32 Down and 31 Up. 

460 Down and 459 Up. 
396 Down and 395 Up. 

270 Down and 269 Up. 
390 Down and 389 Up. 

354 Down and 353 Up. 
276 Down and 275 Up. 
204 Down and 203 Up. 
406 Down and 406 Up. 
430 Down and 429 Up. 
308 Down and 307 Up. 
416 Down and 415 Up. 
470 Down and 469 Up. 
468 Down and 467 Up. 
286 Down and 285 Up. 

(1) First class accommodation haa been abolished on 
the following branch lines :-
Madura Junction-Bodinaickanur. 
Chinglepet J unction· Arkonam Junction. 
Salem Junction·Vriddhachalan Junction. 
Madras Beach.Chingleput Junction (on other than 

through main line trains). 
Tinnevelly-Tiruchendnr Railway. 

(2) Upper class accommodation has been abolished in 
the following trains also :-

Section. Trains Nos. 
Cuddalore Junction·Vriddha· 

chaIan Junction. . 421 to 424. 
Madura Junction.Koilpatti 109, 131, 132 and 136. 

B2 
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Information promiBed in reply to htarred C;uPBtion ~ . 220 aBkedby Mr. M. 
ABat Ali on the 8th February, 1939. 

RBPRESENTATION OF NON-OFFICIAL INTERESTS IN THE NEW DELHI MUNICI-
PALITY AND THE NOTIFIED AREA COMMITTEE OF CIVIL LINES DELHI. , , 

(0) The composition of the New Delhi Municipal Committee and the Notified Area 
Committee, Civil Station, is as follows:-

Notified 
New Delhi Area 

--- Municipal Committee, 
Committee. Civil 

Station. 

-
Nominated offil!ials (inoluding ez-oJllcio members) 9 3 

Nominated. non-oftil!ials 7 I) 

16 8 
~ 

Infonnation on the other points cannot be obtained except by a special enquiry 
'the results of which would not, in the opinion of the Government, justify the time and ex-
pense involved. 

(b) Government do not contemplate any change at preeent. 

lnjo,.,nation pro'misr.d in reply to parts (a) nnd (b) of uDstal'red question 
No.7 aBked by Mr. Manu Subedar on the 18th February, 1989. 

DENIAL OF REPRESENTATION TO INDIANS ON THE CEYLON COCOA!o.'UT BOARD. 

Indians in Ceylon have a large stake in the export of copra and cocoanut oil lIud 
:an appreciable stake in the coCoanut oil crushing industry but comparativ("Y little 
ill the production of copra. They export about 65 per cent. of Ceylon's ('OTl\'a mId 
15 ]l8I' cent. of the cocoanut oil but it ~ estimated that they nw" f)nlv f'. - ~ r"l1t. 
'Of the land producing copra. It is true- that they are now denied representation 
w the Cocoanut Board on which one Indian used to be nominated. T1>e ~ I flJr 
not including an Indian is stated to ~ thllt the Board is meant principally to serve 
the interests of the producers and Indian a~  in production is small. 

Information promi8ed in re:nl!1 to lIartR (a), (b), (c) and (e) of Btarred ques-
tion No. 507 asked hy Maulvi Ahdur RQlJheed Challdhury on ~  
February, 1939. 

LEASING OUT OF THE C.\LCUTTA MAIDA.N. 

<8' Re. 41,360. 
(b) Different portions of the Calcutta Maidan have been a ~  out to the follow-

inf?; Clubs: 
(1) The Royal Calcutta Turf Club. 
(2) The Calcutta Swimming Bath Clnb. 
(3) The Calcutta Rowing Club. 
(4) The Royal Calcutta G·olf Club. 
(5} T.~ . La ~. Golf r:Inb. 
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(c) The Muhammadan Sporting Club and Mohan Bagan Club and I8vera1-:othfor 
clubs are given seasonal permits for playing football, by the Commissioner of Policl', 
CaiClltta. 

(e) Year. Income. E:r:pmditure. 

Rs. Rs. 
~-  25,005 2,54,711 

1933-34 69,583 2,64,145 

1934-35 41,781 2,76,699 

1935-36 42.123 2.55.589 

1936-37 46,286 2,53,843 

1937-38 48,167 2,40,195 

Information promised in reply to starred quelition No. 754 asked by Babu 
Kailash Behari Lal on the 27th"'February. 1939. 

RWARIS IN THE ACCOUNTANT GENERAL'S OFFICE AND LOCAL AUDIT DEPART-

MENT IN BIHAR. 

, (a) and (b). There are Z1.7 superior non-gazetted posts in the office of the 
Accountant-General Bihar, including the Local Audit Department. Out of these 90 
are held by men of the Province or men domiciled therein. 

(c) No. 

THE GENERAL BUDGET-LIST 01" DEMANDS. 

SECOND STAGE. 

Mr. President (The Honourable Sir Abdur Rahim): With reference to 
the General Budget which has now reached the second stage. the Chair 
understands that the Leaders of Parties have agreed amongst themselveS 
on the following arrangement, which the Chair would be glad to give 
effect to if approved by the House, namely, that today the European 
Group will move their cut motions up to 3 P.M., and, in the afternoon, 
after 3 P.M., the unattached Members will move their motions. 011 

Monday next, the whole day will be devoted to cut motions given notice 
of by members of the Muslim League Party, that is to say, next Monday, 
the whole day, and on Tuesday, the 14th March, up to 3 P.M. On 
Tuesday, thc 14th March, from 3 P.M. to 5 P.M., the Congress Nationalists 
will ,move their cut motions. Wednesday, the 15th Marrh, and Thursday, 
the 16th March will be devoted to cut motions to be moved by members 
of the Congress Party. It has also been agreed, the Chair understands, 
that the Movers of these motions will be allowed twenty minutes and the 
.,ther speakers fifteen minutes, and the Governmed Member replying 
will have twenty minutes or more if necessary. Does that meet with the 
wishes of the House? (C1'ies of "Yes, ye!'l".) VerJ well. The Honour-
able Sir James Grigg. 

DEMAND No. 12-ExECUTIVE COUNCIL. 

The Honourable Sir .James Grlgg. (Finance Member): Sir, I move: 

, "That a sum not exceeding Rs. 1,19,000, be granted to the Governor (ieueral in 
Council '!-o defray the charR;es which will come in course of payment dlll'inR; the 
year endmg the 31st day of March, 1940, in ~  of the 'Execut.ive Coancil'." 

• 
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111'. President (The Honourable Sir Abdur Rahim): 'Motion moved: 
"That a sum not exceeding Rs. 1,19,000, be granted to the Governor Oez:'-er&liD 

Council to defray the charges which will come in course of payment dUrl!l!l the 
year ending the 31st day of March, 1940, in respect of the 'Executive Councu'." 

Relation between Provincial and Central Finances. 

Mr. L. O. Buss (Nominated Kon-Official): Sir, I move: 
"That the demand under the head 'Executive Council' be reduced by RI. 100" 

tTo discuss the relationship between Provincial and Central finances). 

Mr. President, I need not apoligise to the House for raising a discussion 
on. the vitally important issue of Central and Provincial finances since alL 
parties are keenly interested in this matter, though we do not all look at it 
from quite the same angle. 

It is an axiom that good government can only exist on the foundation 
of sourJ public finance and it is, of course, this principle which has, at all 
times, been in the Finance Member's mind throughout his term of office, 
firstly, with a view to the inauguration of Provincial Autonomy and second-
ly, to prepare the way for Federation at the Centre. It would not be ill 
human nature for all to agree with all the provisions of the last five budgets 
but Sir James Grigg's keenest critics could hardly deny that he has been 
outstandingly successful in achieving his object of providing funds for 
Provincial needs while, at the same time, securing a position of stability 
in his own budgets and placing India's credit high. 

Well, Sir, that is a notable acD.ievement but, while admitting that, one 
cannot avoid the reflection that it would have been rendered infinitely more 
difficult if not impossible but for the careful provisions of the Government 
of India Act which sought to demarcate the sources of revenue available to 
the Centre and to the Provinces respectively . 

The most important task undertaken by the Federal Finance Committee 
was the subjection to the test of figures of the classification of revenues 
suggested by the Peel Committee and the estimation of the probable finan-
cial position of the Federal and the Provincial Governments under the new 
constitution. The Prime Minister, in II. letter to the Chairman, pointed out 
that every precaution must be taken to ensure the financial equilibrium of 
the new Governments in India. It can, therefore, be assumed that His 
Majesty's Government did intend that the division of the sources of taxa-
tion as between the Centre and the Provinces should be complete. This 
division was embodied in the 7th Schedule to the Government of India Act, 
1935, and it is necessary that one should remember the warning that was 
given by the Federal Finance C{)mmittee in their review of the general .. 
financial position of the Provinces. The Committee expressed the hope that 
Provinces would be provided with a substantial addition to their revenues 
when the proceeds of income-tax began to be distributed and they pointed 
out that it was of the utmost importance that the Provinces should make 
the sacrifices necessary to enable them to take full advantage of the pros-
pective improvement in their position. Provinces have already received 
substantial advances due to the sound budgeting arrangements of the 
Finance Member, and, indeed, these advances have been larger than the 
Provinces had reasonable grounds for expecting. It should not be ·for-
gotten, either, that the Provinces have also received additional sums such 
as the crore and a half that has been distributed by the Centre for rural 
development. From this, the conclusion can be drawn that Provinces 
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Ilave in fact alreadv received from the Centre rather more than was sug-
~  by ~ Federal Finance Committee, and ~  therefore, ~  the 

.acknowle<dged fact that sources of ad.ditiollal taxatIOn to ~ Provlllces are 
not many, there is no excuse for Provmces, at any .rate. at thIS a ~  ~ 
taking legislation designed to bring in revenue whICh m any way Implllges 
'On those that were designed to be open to the Centre alone. 

It is necessary at this moment to take a broad view of the matter and 
not a strictly juridical one and I can do no better than to quote the words 
of the Chief Justice when giving his ~~ ~ in the ~ a  Co';!rt ~ the 
recently imposed sales-tax on motor spmt m the Umted Provmces. 

"The Judicial Committee has observed that a. constitution is not to be collstrulld 
in any narrow or pedantic sense. The rules which apply to the interpretation of 
~  statutes apply, it is true, equally to the interpretation of a constitutional 
enactment. But their application is pf necessity ccnditioned by the subject matter 
.of the enactment itself, and I respectfully adopt the words of a learned Australian 
.Judge.  Although we are to interpret the words of the constitution on the lIIUJle 
principles of interpretation as we apply to any ordinary law, these very principlt!s of 
interpretation compel us to take into account the nature and scope of the Act that 
we are interpreting-to remembl'r that it is a constitution, a mechanism under which 
laws are to be made, and not a mere Act which declares what the law is to be." 

The Chief Justice of India went,pn to say: 
"Especially is this true of a Federal constitution, with its nice balance of juris· 

~ . I conceive that a broad and liberal spirit should inspire those whose duty 
it is to interpret it." 

It is not my intention, Mr. President, to attempt any legal definition 
.()f the Government of India Act, but it should not be overlooked that it 
was always intended that Excise  duties should form a necessary rein-

~  of Federal revenues, a ~ that, therefore, any encroachment in 
:"hIS sphere on the part of the Provmces, whether supported by legal inter-
pretation of the Act or not, is bound adversely to affect the finances of the 
country as a whole. It is clearly "not the intention of the Act that the 
.Provinces should be empowered to levy a sales-tax on a scale that would 
-?irectly affect .th? right ?f the Centre to ~  a new Excise duty or to 
lllcrease an eXIstlllg EXCIse duty and thus actIvely diminish the revenues 
.()f the Centre. We feel that it is not a legal interpretation of the fields of 
taxation open to the Centre and to the Provinces which is necessary so much 
:as a reasonable and commonsense interpretation, and we would urge an 
even closer co-operation, between the Finance Members of the Provinces 
and the Centre in order to overcome difficulties which at present threaten 
the financial structure of the whole country. In the ~  of the Sales-
taxes which have either been introduced in the Provinees or are on the 
point of being introduced I would draw the particula::o attention of the 
House to the question of Excise duties since it is the lIrrgely in the field 
'Of Excise that sales-taxes clearly threaten to encroach. In the opinion 
both of the Peel Committee and of the Federal Finance Committee it is 
highly desirable to reserve such taxes to the Federal Government wh.ose 
nnances would otherwise be unduly dependent on external customs dutIes. 
It was pointed out that such duties would be very largely imposed as U. 
'Set-off against the decline of customs revenue, resulting from a successful 
protectionist policy. We ha.ve ~  this happening ~  the ~a ~ ~  ~  
ilugar industry, and it is the mevitable result of the polIcy of dIscnmmatmg 
.protection to which India is committed. When I said just now that the 
Government of India Act II sought" to demarcate the sources of revenue 
-available to the Centre and to the Provinces, I did so advisedly, because 
eigns are not l8'Cking that the language of the Act was not sufficiently precise 
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[Mr. L. C. Buss.) 
to avoid ambiguity and the risk of encroachment by the Provinces on the-
preserves of the Centre. This would not matter very much and could 
probably be mutually adjusted without difficulty provided the field of 
taxation available to the Centre was sufficiently elastic to be more than 
ample for all re31lonable needs. We know well, however, and my Honour-
able friend, the Finance Member, has once more reminded us of this fact 
in his introductory speech-that, so far from this being the case, it was 
only by dint of strict economy and the elimination of expenditure which 
would otherwise have been regarded as very desirable, that it has been 
possible to make ends meet at aU. My Leader, in speaking at the time-
of the General Discussion, drew attention once more to the continued 
existence of the emergency surcharges on import duties. I need not labour-
this point because I know that the Finance Member has, throughout his-
term of office, been as anxious as any other Member of this House to find 
an occasion for removing or, at least, for sca-ling down these surcharges, 
because he realised, and has told us, that they are tending towards dim-
inishing returns. That he has not found it possible to do anything about 
it leven in this last year of office is, I am sure, the strongest proof we 
could ha-ve that the Central finances are in no condition to withstand-
encroachment from the Provinces. -

In speaking of encroachment I have, oll course, in mind not only the-
question of Sales-taxes introduced by a number of Provincial Governments. 
There is also the Employment-tax now before the Legislature of one of the 
Provinces. As regards Sales-taxes, I am _ well aware of the Federal 
Court's opinion that those imposed by the Central Provinces are within the 
purview of the Provincial Legislative list, and., naturally, I shall not argue 
that issue. 

As regards the underlying idea of the proposed Employment-tax, I hope 
I shall not be accused of drawing a bow at a venture if I suggest that it is 

~  to introduce in another form the salary cut on the Imperial Services 
which is not within the competence of a Provincial Government. I will 
not presume to anticipate the judgment oll those to whom the question must, 
I imagine, be referred, but I will say this, that both these forms of taxation, 
the Sales-tax and the Employment-tax, appear to me to be issues about 
which there is a very good case for discussion of a- reasonable interpretation 
of the Government of India Act. It would be a sorry state of affairs if 
the intransigence of the Provinces over such matters as these should 
compel the Centre, through sheer necessity owing to Contracting sources of 
revenue, to withhold their contributions to the Provincial exchequers frOID 
such funds as they would normally share with tbil Provinces and here, 
let me remind Honourable Members that some ot them may themselves 
shortly be sitting on the Treasury Bench and, unless the situation is put 
right, it is quite conceivable that it might be their own unhappy lot to 
have to curtail or withhold their contribution to the Provincial Exchequers. 
That is a state of affairs which I sincerely hope will not come to pass but 
it seems to me the logical outcome of the tendency to which I have drawn 
attention. 

Another less direct impingement on Central revenues comes from the-
introduction of prohibition in certain districts. The brunt of the burden 
resulting from the loss of liquor revenue does, of course, fall on the Provinces 
themselves, but the import duties accruing from this source are by no mesns 



GENERAL BUDGET-LIST OF DEMANDS. 

inconsiderable, amounting as they do to about two crores in all and we havo 
heard from the Finance Member that the potential loss of ~a  revenue in 
the case ?f one small but densely populated area where prohibition is to be 
enforced IS about Rs. 30 lakhs. With Central revenues as inelastic as they 
are, any serious and rapid loss under this head would be very difficult ~ 
make good in any way which would be generally acceptable to this House. 
But it is not merely a question of the direct loss of import duties. The 
revenue losses incurred and to be incurred by the Provinces in putting into 
effect their prohibition programme are the immediate source of their own 
difficulties and the incentive which leads them to look for supplementa:ry 
revenue in directions which are likely to clash with the interests of the 
Central fisc. For example, one Province has already indicated its intention 
to ask for an advance against its expected shaTe of income-tax over a 
period of years in order to finance t}1e completion of its prohibition pro-
gramme. This is not the occasion on which to embark on a discussion 
of the prohibition question, but I do not think it is out of place to observe 
that temperance is one thing and prohibition quite another. Some of my 
Honourable friends would, I believe, feel some satisfaction if they were 
able to embarrass the financial stability of the Centre, but I ask them to 
reflect whether such action would really do them or India any gocd, either 
immediately or in the future. The commonsense answer must surely be 
"No", since a country cannot prosper, as I am sure all Honourable. Mem-
bers wish India to prosper, if the finances of its Central authonty are 
insecure. Any such lack of securitv would of necessity cast its shadow on 
the prosperity 'of the Provinces, and would have a ~  repercussions fat" 
beyond the immediate present. 

My plea, Sir, is for a reasonable interpretation of the fields of taxation 
open to the Centre and to the Provinces respectively, and my suggestion is 
that this can be best achieved by frank and intimate discussion between the 
financial authorities at the Centre and in the Provinces. My Party cIo not· 
overlook or ignore the great difficulties inherent in such a suggestion but, 
we believe, they are difficulties which should be capable of solution if the 
indispensable factor of goodwill is present in the minds of all who would 
participate in these discussions. Without that, there is little doubt that 
no progress would be possible, but we feel that. if all concerned came to a 
conference ready to give and take and not with the intention of taking as 
much 3S possible and giving nothing, there should be tangible results, 
small perhaps at first but increasing in value with the growth of mutual 
understanding. What we have in mind is an annual, or if necessary 
more frequent, conference of the Financial authorities from the Provinces 
and the Centre. There is an analogy for this iu the Federal Finance 
Council which operates in Australia, and we think that somethi?g on these 
lines should be set up without delay. My Honourable frIend .e?ded 
his introductory speech on a very welcome note of appeal for a s.PInt of 
reconciliation. I cordially endorse that appeal and hope most smcerely 
that it will bear fruit. 

It need hardly be said that such discussions and conferences as we have 
in mind would be facilitated with the coming into being of a responsible 
Federal Government. Let us hope that that day is not far distant, but 
the issue is of such importance. that there is no time to be lost and we feel 
most strongly that an immediate move should be made regardless of the 
probable or improbable date of Federation. 



1906 LEGISLATIVE ASSEMBLY. [10TH MARCH 1939. 

[Mr. L. C. Buss.] 
There is one final point which I wish to bring to the attention of the 

House. If there is any reasonable doubt about the powers of the Provinces 
and the Centre in the field of taxation, which is etrongly indicated by the 
Federal COI:rt'S opinion in the matter of Sales taxes, surely, now is the 
time for the Government of India Act to be amended so as to place the 
issue beyond ,loubt. I commend this suggestion to the careful considera-
tion of the Finance Member. Sir, I move. 

:Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved: 
"That the demand under the head 'Executive Council' he reduced by Rs. 100_" 

Kr. II. Asa! Ali (Delhi: General): Sir, if I am not mistaken the usua-l 
:procedure : ~  ~  E ~ a  Group has ~  for the last 4t years, 
namely, ralsmg a ~  WIthout any ~  purpose, is being repeated 
today. They certamly have made a certam amount of contribution to 
the consideration of some vital questions of the times but it does not 
.go far enough. I am not quite certain what exactly the Honourable 
Member, Mr. Buss, has really -suggested today beyond saying that thel·e 
should be a closer co-operation and closer co-ordination of policies between 
the Centre and the Provinces. Everyone desires that, but does that go 
far enough. They proceed on the assumption that the present structure of 
Central Government will last. I do not know how long it is going to last. 
In any case, I am not aware of any considerable body of opinion in this 
<country which favours the continuance of the present structure of the 
Central Government. If it is going to be changed, would it not be better 
for those who suggest that there should be a harmonious development of 
relationship between the Centre and the Provinces that not merelv con· 
ferences of this nature or discussions of this nature of a temporary character 
-should be undertaken now, but that a much larger move may be made in the 
-direction of so amending the Central structure, the fundamental structure, 
that the desired result mav be achieved. This to my mind seems to raise 
-n much larger issue than the proposal which has ~  put forward which, 
1 hope, my Honourable friend, Mr. Buss, will excuse me, I must characterise 
1\S nothing better than tinkering. I am not in favour of ~. If 
you want to bring about something really solid and substantial in the life 
-of this country, which may tend to bring about a harmonious growth of 
political and general relationship between the Centre and the Provinc:es, 
please do not think along lines of these stop-gap suggestions, but think of 
-something better than that. I should certainly favour the idea of calling 
-s conference of the accredited representatives of the provinces, namely, 
the Ministers of the provinces, not merely to consider this question which 
is troubling now but to consider the larger issues also. If I am not mis-
taken, a similar conference was once cailed in Australia, and if my memory 
"Berves me right, it was really occasioned by similar considerations bec8"Use 
there was Ii certain conflict between the interests of the various units of the 
Australian Commonwealth. That conference was called to consider matters 
relating to taxation. If I remember aright, that ~~  finally consti-
'tuted itself into a Constituent Assembly of that DommlOn and, eventually, 
presented the Parliament with. a ~ a  constitution ~  which Australia. 
is functioning. If some such Idea IS at the back of the mmd of my Honour-
able friend, I shU be only too glad to support it on ~  ground that such 
-s conference might become the nucleus of the Constituent ~  for 
-which we have been agitating all these years. If you deSIre that the 
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()entral and Provincial policies should be co-ordinated in a proper manner 
-then the appeal which the Honourable the Finance Member had ma'de 
-towards the end of his' budget speech should really bear fruit in a bigger 
move. He wanted appeasement. I should say it is not a question 01 
'3ppeasement, but one of rQadjustment of relationships between, not merely 
the Centre and the Provinces, but, something bigger between the Govern-
ment of the United Kingdom and this country and then alone can we 
really ellyisage a quick growth of relationshil) in lndia in its proper perspec-
tive. 

MI'. Buss has a~  ~  points, in themselves very valuable, but, 
unfortunately, they ~ remam ~ a lower ~  that is to say they still 
proceed on the assumptiOn that thiS state of affa'lrS is going to last. They 
. a ~  last as you very well know. India's constitutional fate is in the 
cruClble, all problems are in the melting pot today and, therefore, these 
:small steps will not help. On the other hand I see in the warning which 
has been sounded, both by the Chief Justice oli India and by the Honourable 
.the :Finance Member and by others, that ~ a  the loophole which hss 
been pointed out may open out vistas of greater difference of opinion later 
Qn. In fact it may become a possible weapon in the hands of the Provinces 
to compel the Finance Member,-not particularly, the Finance Member 
who is dealing with the situation today, but his successor if the present 
.situation lasts,·-to reconsider the whole situation afresh because here is 
a weapon in their hands. After all, there is what I may call the cankel'-
worm in the whole situation and that canker-worm is the huge expenditure 
which the Government of India are incurring, year after year, on defence, 
'The Provinces realise that and thev understand that from 20 to 25 crores of 
Tupees are being wasted. And, "therefore, they are perfectly justified in 
bringing pressure to bear on the Central Government to reconsider their 
whole financial policy. These are questions which may be carefully and 
lIeriously considered. I am perfectly aware of the fact t.hat according to 
Mr. Buss there are serious pieces of legislation now under consideration in 
the various provinces. He has referred to prohibition from his own point of 
view; from our point of view it is a moral issue which we cannot overlook 
and a moral issue which is perhaps linked up with some of the fundamental 
ideas of this country. It is very easy for people to say, "Why are you 
giving up your revenues?" One might easily tum round and say, "Why a~  
you fighting for just ordinary issues: ~ ~ the ~ ~ battle?" It IS 
a question of ideas, and, after all, It IS an Idea which IS . ~a a  to 
OUl.: way of thinking today. And although we a~  ~: D a gradual 
manner, testing each step, we want to ~ lD that mrectlOn. But 1. 
am not going to lay any great stress on that pomt. 

As for the other questions which have been referred to, take the question 
i'Jf cuts in salaries. What are the Provinces to ~  They are today 
tlharged with the tremendous task of nation-building, and you have gone 
and created what I may call, s rigid structure ~  which they have 
got to live,' Will you ~  them, some lit.tle fiexibdity in the ,matter of 
raising revenues and trying to buIld the life of the people With whose 
interests they are charged, or will you not? ~  that is so, the ~  has 
got to reconsider its policies so that, the ~  may be helped III ~  
future. Sir, in so far as the question of diSCUSSIon and conference IS 
tloncerned it is a very valuable method, but I only plead for the acceptance 
and adoption of this method in respect of larger issues ~  than in 
respect of issues which may be of a tempornry and tranSIent character. 
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A discussion may take place tomorrow; you may send for the Chief 
Ministers and you may send for the Finance Ministers of the various Pro-
vinces and hold a conference. They will be a ~ to point out their difficul-
ties and you may be able to point out your difficulties. But what about the 
larger difficulties that still loom large on the horizon? They have got to be 
solved before anything substantial can be achieved. Sir, with these words 
while I welcome the opportunity which Mr. Buss has given us of expressing 
our views I must say that his suggestion, to my mind, is more or less-
inconsequential from our point of view. 

The Honourable Sir lames Grigg: Sir, the European Group have ruisetl 
8! most important subject but on the ground which this subject covers there 
are as the last speech has reminded us, a large number of notice boa.rds, 
"T;espassers will be prosecuted", "Keep off the Grass" and that sorb of 
thing; and I have to speak with rather more sense of responsibility than 
either of the two last speaket:S in this matter. Sir, with all Federations 
there must be a period during which the respective taxa.tion spheres of the 
Federation and the units have to be delimited by the Federal Court; and 
we, iu India, cannot expect to escape from this process which, however 
much it may be represented as a fight between the Centre and the l1Dits, 
is u necessary one. The recent case which has been referred to about· the 
Central Provinces petrol-tax was the first step in this process. I have, on 
two or three occasions in this House, answered questions to the effect that 
Government were carefully studying the full implications of the judgloent 
in this case and that, in the meantime, the path of wisdom lay in saying 
as littie as possible; and this, in the main, must be my attitude today, 
though perhaps I might remind the House again of one or two of the points 
which I made in my budget speech in this connection. If the judgment of 
the Federal Court stands, it is established that there is a wide field where 
there is concurrent taxing power though the exact extent of the field is left 
in some doubt by the varying obiter dicta of the three Judges. But given 
this concurrent taxing power it is clear, as the Chief Justice points out, 
that there must be mutual accommodation and forbearance, as between tb& 
conflicting jurisdictions. Mr. Buss also stressed this point and I can whole-
heartedly agree with him. Perhaps the House will forgive me if I read 
what I said in my budget speech about that, and from a repetition of that 
the House will be able to see how complete is my agreement: 

"So far as Excises are concerned, a delicate situation has been created by the 
judgment of the Federal Court which amounts to ~a  that there is (.'Oncurrpnt 
power in the realm of internal indirect.· taxation. The full implications of thiiJ 
Judgment are not yet apparent to me hut one of the most import.ant of them· 
has been pointed out by the Chief JUlttice himself 1.'iz., the need for JDutual 
forbearance in this sphere lest the taxinp; authorities should by the ~ U . S 
exercise of their powers raise the price of the article taxed to a heil/:ht at which 
conmmption is seriously curtailed. There is also the reminder of the Chief Just.ice 
that, in the absence of this mutual forbearance, the ability of the Centl'e to <xlIltinuc 
to make or to make new devolutions under Section 140 of the Government of India 
Act will.be jeopal'dised. The first subject chosen lor the exercise of tbe concurrent. 
a ~ powe.r is of course Motor Spirit and. if I may say so, the obiter (licta or the 

Chief Justice apply with great force in this instance. Certainly for my part t do 
not propose to meet our own deficit by an increase in the taxation on Motor Spirit. ,> 

Sir as 81 means of getting this mutual forbearance and accommodation 
Mr. Buss made a plea for regular conferences of Finance Ministers. O;n 
that too I have already explained my a.ttitude in this House. The first 
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~ such conferences was held in January, 1938, at my instance. We then 
<hscussed the very problem which has since aTisen in a more acute form 
over ~  Central Provinces petrol a - ~. very problem of the overlapping 
of ex.Clses and .sales-ta::res. A~ i?ateoliference ~ January, 1938, I made 
certaIn suggestIOns whIch, beheVIng as I then dId that the whole of this 
~  belonging to the ~ -  ~a  let me put it in another way-.that 
It was not open to proVlDces to Impose sales-taxes on individual conUllO-
ditjes, the offer which I then made was, in my view, not only fair. but 
. ~ . Those proposals were not acceptable to the provincial represen. 
tatIves at that conference, though, to this day, I am not clear whether 
their reasons for rejecting the proposals I put forward were primarilv 
political or primarily financial. Anyhow, even now when the Federal Court, 
has given a judgment adverse to the view which I then held, I u?lil'vtl 
that the proposals which I put forward then are the only poss ble solution 
of the problem and are completely appropriate even to the changed circums. 
tances. I cannot be more specific than that because the proceedings oI that 
(!onference were confidential. But I do not want Honourable Members to 
think that the difficulties which have arisen were not foreseen and that a 
serious attempt at solvi.ng them was not made in advance. 

Mr. Buss referred to the employment-tax in the United Provinces. 
This raises two issues of course. The first is the one of concurrent jurisdic-
tion, whether there is here as in the case of the sales-tax an overlapping 
field open to both the Centre and the provinces. There is another question 
also, namely, the special responsibilities for the protection of the rights 
of the Sepvices; and as there are two questions in this particular instance, 
it behoves me to be doubly discreet. As regards the sales-taxes and the 
employment-tax, that is about as far as it is possible for me to go at pre-
sent, but I would like to remind the House that I have said that the reason 
for not holding a second conference of Finance Ministers, 8't about the due 
time, was not one of principle at all, but merely that with my own T,re-
occupation with the income-tax legislatjon it was not physically possible 
t.o hold one. But there is no reason why these conferences should not be 
resumed. I should further like to say that it is no good-and I am confirm-
ed in this by what Mr. Buss said-holding these conferences if they aTe to 
be used as a means of a concerted attack by the provinces on the Centre. 
·They must arise from and try to result in a genuine effort at co-operntion, 
and I would like to say that from my own point of view the most 
important single element in 'the financiwl situation of India at the moment 
and the a ~  need is the financial solvency and stability of the Centre 
which must be preserved at all costs. We can, at any rate, for a long 
time have financiai stability at the Centre without having it in the pro-
vinces; but you cannot even for a short time have financial stability in 
the provinces without having it at the Centre; and subject to this prime 
(!onsideration, to which as Mr. Buss said I have devGted the main part of 
my attention during my five y.eaTs in India, ~ is the duty of the Centre 
to do what it can for the provmces, and I claIm that the Government of 
India have in the last five years done this and are doing it.. First of nil, 
there was the extremely caJ.'6ful preparation for the inception of Provincial 
Autonomy. At the 8t,art of. Provincial Autonomy, all the provinces were, 
as a consequence of the Niemeyer Award, placed on a solvent basis. I 
think in thjs present ~~  tpere 8l'e, either by way of remissions of duty 
or of 8ctual devolutions of a a . ~ OJ' ~ specifie grants, ten or twelve 
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crores by way of assistance to ~ . various provinces. AS.1 say, a' necossary 
stage in this inception of Provmcml A~  on a basIs of solvency W8!J. 
the Niemeyer Award. When the ~  ~ a  appeared, . nobody 
supposed that there would be any devolution of mcome-tax under It for at 
lea'St five years. In point of fact the devolution of income-tax started. 
straightaway, and not only was there an automatic devolution of income-
t.ax under the Niemeyer Award but I have spent a large part of last. 
year, or the House has spent a' large part of last ~  passing income·tax 
legislation which is designed so to improve the machmery and structure of 

~ income-tax that it will be possible to devolve further sums on to the 
provinces and to devolve them-mote quickly than Sir Otto ~  had' 
contemplated when he drew up his Award. The Niemeyer process is a 
continuous one and thE: G0vernment of India aTe doing and I have no-
doubt will continue to do everything in their power to ensure the timely 
fulfilment of the proceSR. But, if I may say so, I do not think it is going 
to help much to issue a series of qUClsi·iLltimata that the full income-tax 
must be devolved at once, that double income-tax ~  must be abolished,. 
and the procevds handed over to the provinces, that militaiY expenditure 
must be reduced and as a result furt.her grants made to the provinces. that 
pay must be cut and the proceeds handed over to the provinces and so on. 
By this means we shall only arrive at friction and non-co-operation. and' 
what is wanted above all is co-operation to a commOn end and the common 
end is the welfaTe and the amelioration of the condition of the masses of 
the people. But, of course, if the object is, as Mr. Asaf Ali, I think, 
suggested-I hope I am not doing him an injustice-not only to destroy 
the present transitional constitution but the future federal constitution 
and force something quite different, then everything that I have said will 
be regarded as completely irrelevant and I have nothing more to say, except. 
that I do not think it is a'very good outlook for India. 

JIr. Jlanu Subedar (Indian Merchants' Chamber and Bureau: Indian 
Commerce): Sir, when I heard Mr. Buss, I had an expectation that he 
would sound the same note-both of us being merchants and taxpayers-
that as between the provinces and the Centre the poor taxpayer is new 
being called upon to bear the burden on a scale which he can no longer 
hear and against which he must protest and towards the alleviation of that 
there should be a propel' inquiry into the taxable capacity of the people. 
I am, however, surprised. I do not' know whether Mr. Buss was saying 
anything against the Finance Department and the Government of TnoiS' 
or whether he was merely holding an apologia for them and accusing the 
provinces and various other people who are concerned with the administra-
tion of the provinces. first. of the intention to destroy the Central Finances 
and then, to make attacks on the field reserved for the Centre, or at &ny 
rate what the finance authorities of the Government of India thought waif 
reserved. but what under the interpretation of the Federal Court stands. 
clearly disclosed today as a concurrent field. The authors of the Govern-
mentof India Act, in their anxiety to make certain things very clear, have-
used words which are not capable of an interpretation different from what 
the Federal Court has put on them. I do not wish to take this House into 
the history of the consideration of the Government of India Act how the 
unitary government of this country was, by various processes, ~  up into 
what are now called Autonomous Provinces. . 
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This was done, as the House will remember, in order to accommodate 
12 NOON. the legalistic ideas bearing on the Indian States which were 

assumed to be soverign authorities which were entering the 
Federation, while the provinces were formed into aut,onomous authorities 
in order to be placed on a' par with them. The authors of the Act in order 
to make clear a division in the financial field, have gone further' than in 
most of the Federal Constitutions in the world and have used definit.) 
words which, as the Chief Justice said. are incapable of any other meaning 
except what has been put upon them. Now, Sir. we find a demand in Mr. 
Buss's speech. an undertone. which was put even in Ii stronger form by the 
Honourable the Finance ~ . Buss suggested that if necessary 
the Act may be amended. Sir. there are two aspects of this question,-
one is the purely t,echnical financial issue as between the provinces and 
the Centre, no matter who the Centre may be and no matter who the 
provincial authorities may be,-and the seco!ld is a question which I 
find the Honourable the Finance Member hopelessly mixed up in his con-
cluding remark.-the second is the issue as to who is who. May T, Sir, 
withoufi meaning any offence, make it clear that the provinces, taking hn 
the provinces,-I am not referring only to the Congress provinces'-'Rre the 
real India, that the Centre, an irresponsible Centre, are the usurpers ... 

An Honourable Kember: Exploiters. 

Mr. Kanu Subedar: .... and with usurpers it is impossible to excite 
the sympathy and the commiseration for which the Finance Member 
pleaded; but does he seriously expect us to come forward and fall in with 
his idea of what he called co-operation when he has turned down everyone 
of the reasonable requests made from every quarter of this House, fl'Om 
every nook and comer of this eountry with regard to several items of 0entraI 
expendifiure? Taoke, for example, the question of defence. After all, the 
resources available .... 

The Honourable Sir .Tames Grtgg: I am sorry to interrupt the IIonour-
able Member. I am very anxious to elicit from himself and the Party for 
whom he presumably speaks what is the degree of co-operation that we can 
expect. 

Kr. Kanu Subedar: Twill do my best to enunciate the idea of co-opera-
tion if my friend will bear with me for a few minut,es. The resources-
which should be open to one or the other authority must depend 011 t.heir 
needs, on their legitimate needs, not on. the needs which J?ay be emphasis-
ed, however strong the language. the I ~ ~  Member mIght use, ~ 
the needs of the provinces are, I~ our OpInIOn, supreme from . ~  pomt of 
view of  natiOn building and of Improvmg the standard of hVIng of the 
masses .... 

1Ir. lIubammad, Hauman (Patna and Chota Nagpur cum Orissa ~ 

Muhammadan): Have they succeeded in any provine.e? ' 

Mr. KanD Subedar: If you have some patience with me and with them. 
you will know more about it. 

1&. 1[uhammad Hauman: We have waited for three yea'l'8. 
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Xr. Xanu Subedar: Take the question of defence and the political 
.charges. We have urged over and over again that there should be a a~ 

.able financial settlement which will do Justice to India. We have nsked, 
for example, that the whole cost of the British Army in this country should 
be taken over by t.he British Treasury and the money rea'lised in this 
manner should be used for the re-organizat.ion of the Defence Department 
·on a scale of expenditure more suitable to the needs and resources of this 
country. We have pointed out, over and over again, that it is a scanda:l,-
1 am sorry to have to say it but I am saying it in all earnestness and 
seriousness,-that civil and military officia'ls in India are amongst the 
highest paid officials anywhere in the world. We have made repeated 
requests that this position should be altered. But, Sir, the reply from 
.the other side is that this position not only cannot be altered but it bas 
been tied up in a statutory form so that it ca'llllot be altered until His 
~a  Parliament sits down and passes an Order in Council or a new 
law is made by which this could be altered. What we feel is, Sir, that the 
Finance Member's notion of co-operation and mine aTe different, because, 
Sir, here are issues on w:hich we have very .strong feelings which we have 
.expressed repeatedly, sometimes in stronger language than my .!fiend 
.opposite likes, and sometimes in language of the kind which I am using 
today. We have repeatedly made this request. Ta'ke other issues. This 
is no time to go over in a full review of the financial extravagance und the 
wastefulness of the administration sitting over there ,-take other issues; 
take, for instance, the buildings in Delhi. In the United Kingdom itbeU 
there is no palace belonging to His Majesty which has cost more than the 
'palace of the Viceroy in this country. Even the House of Parliament in 
the rich United Kingdom has cost less than the cost of the House in 
which we are sitting here. I do not want to go over the whole long list, 
we have many grievances of this kind, and what we feel is that you have 
mismanaged a'Ild maladministered the finances of this country. We want 
you to administer them properly and on a scale which is justified by the 
capacity and the resources of the people. In this field we have not l"E'ceived 
the co-operation of the Central Government, irresponsible as it is. Now, 
the ~  is, whether we should have a re-orientation of the ~ 
heads or we should go on as we 8.'l'e. '" . . 

Sir, the Honourable the Finance Member spoke both now and on a 
previous occasion of his willingness to extend his hand of co-operation, and 
he claimed that during the last five years he had been doing nothing but 
that, but. there is a little difference, if I may point out. He loves to p1ay 
the Pater-familiaa, the Grandfather round whose knee all tDe children 
would crowd asking for little chocolates. The Honourable the }'inance 
Member has expected the Provincial Finance Ministers to come to l:im 
for help, hat in hand; he expected them to beg of him for sInail . ~  . 
here, and he the great Hitler would then dole out a little .money now End 
then,-he spoke of generous assistance,-he would dole out to the pro-
vinces as he liked, but the boot is now on the other leg. He finds his 
hands have been forced by the ~  of the Federfcll Court. Not only 
in the fields which have been so fat: disclosed, but in other fields also til ere 
is a possibility that both customs and excises and income-tax, which are 
thE' principal. sources,of revenue to the Central Government, of (".oncurrent 
act}vity hi the' ,Provinces by which the ~~ could ~  the. eD.ances 
whICh they reqUIre; of course, the Centre would correspondingly not receive 
the same volume though they contiij,ue to cllarge the same rate. Qf C()J.11'8e, 

• :", '.' • , .. ;1. 
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toe poor taxpayer, between them, would be ruined. It is ultimately, Sir. 
from the plight of. the taxpayer which I am once more urging on this-
House that the solutions will come. If the solutions were asked for on 
political grounds, then our ~  to the irresponsible Government sit-
ting over. there is bound. to be continuous ~.  strenuous as in ~ the past, b.ut 
the solutIOn must ~  because, as practIcal men, we recognIse that _ whIle 
our eft'orts to change the· forinof - Government might go on during the 
interval, we must have a ~  amount of give and take. _ 

Now, Sir, on .the plea: which the Finance Member made of give and 
take, he will find UI all ready to. support him. Our method is the non-
violent method, not the one -which hehaa used. Take, fot exinnple. the 
shabby treatment whiell he gave to thil country in the matter of the 8tamp 
Duties Bill. Here was a question, Sir, if I may take one minute more,-
here was a question. . .. -

The HonoUrable Sir James Grigg: -Does the ~  : ~ .  
the real hist.ory of the Stamp Duties Bill? 

Mr. Kanu Snbedar.: I Will tell ~ story 8S ): know it. 

The Honourable SIr- James GriM: -All ~ 

Mr. Presideut (The Honourable Sir Abdur Rahim): Witliin the time-
allowed to him. 

Mr. Kanu Subedar: Then, I will reserve it fer another occasion. 
The Finance Member has made a: plea for goodwill, but while the word' 

goodwill is in his mouth, there is suspicion and hatred in his heart townrds 
the Provincial Governments. He has no sympathy,-indeed Mr. BusS" 
expressed it in more clear terms.-for the policies which the Provincial 
Governments have undertaken. Take, for: example, the policy of prohibi-
tion. Sir, in order to save the Chinama'D from the evil effects of opiulll,-
and all the harm, thIs country was made to sacrifice no less than 41 CIores 
of rupees revenue at the instance of highly placed persons in the United' 
Kingdom who were not then worried about the financial loss to this country. 
But when we propose,. in order to save our own people, in order to ['ave-
them from the great hc.orm which drink is doing,-when we propose that 
India should sacrifice in the provincial sphere a revenue of between ten to 
eleven crores, there is an immediate howl and the Finance Member is urging 
that he will lose Rs. 45 lakhs in the city of Bombay. 

IIr. President (The Honourable Sir Abdur Rahim); The Honourable' 
Member has two minutes -more. 

. .. . 
Mr. Manog S:a ~: I_ will finish within that ~. You want us to' 

sacrifice finance from the Provinces and you have to justify to us the 
purposes for. which you spend money in the Centre,iLnd you have to give 
sympathy and encouragement to the objects which the Prime Ministers 
have put before themselves,-objects which you yourself acknowledge in 
general terms, name1y, the .task of. nation building ana raising -the fltandnrd' 
of living of the masll6s. but which you attack -promptly and an ('very-
occasion, in detail,- as soon as you get a a~ . . The plea for goodwill and-
the appeai will noi; fQlI on deaf ears if the Finance Minister, t ~  the· 

e 
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~ . ~a  Subedar.] 
Finance ~ -  is not Finance M;inister-if tPe Finance : ~  
were to abandon some of the political flair on which the London TIme,. 
complimented him. He said that the Provincial ~  .re.jected the 
solution which he gave at the first conference of Fmance ~  ~  
they did so on political grounds. I say this IS a ~  unworthy ~ I . 
They aore men with a difficult t.ask before them, ~ pledges whIch they 
gave to their electorll.tes, in all provinces,-I am talking of n.ot ~  the 
Congress' provinces but of all provinces. They are men wIth a ~  
task. ~  is expe.cted of them, and in their search for resources, If they 
were unable to accept what the ~ a  Member called a' compromise, and 
if they appealed for more or looked out for some more, you cannot accuse 
them of having rejected your compromise for political reasons. 

Kr. President (The Honourable Sir Abdur ;Rahim): The Honourable 
Member's time is up. • 

JIr. Kanu Subedar: J say that gqod:will is a matter of both sides, and 
goodwill involves, above all, the abandonment of all suspicion and of ('S-
cribing of bad motives to either side, and then, in that spirit if they came 
together, I have no doubt that the imbroglio in which the Centre nnds itself 
would surely clear up. 

Dr. Sir Ziauddin .Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural): Sir, I quite realise the importance of the subject 
under discussion and the fact that we should try to have some kind of 
amicable ~  between the taxation theories of the provinces and 
of the Central Government. The people who sufier are the poor 
taxpayers who reside in this country and they will be victims of the 
differences of opinion between the Centre and the provinces. Thel"03 is no 
doubt that the Central Government is helping the provinces to some extent. 
According to the Niemeyer repol't, all the revenues which we collect from 
income-tax excluding corporation tax and aU the revenue that we collect 
from the railways minus 12 crores are paid to the provinces, and that 
report has also given the proportion in whichthiR income is to he distri-
buted among the various provinces. In addition to this, they give a sum 
of 305 lakhs every year as subsidies to the various provinces, and this 
(loes not include the subsidy that we pay to Bengal out of the revenue 
from jute. So, we have been paying this amount according to our means, 
and if t,he revenue of the Central Government increases, we ma.y pay 
more. But I have two main difficulties to point out. The first is that 
though we are paying a good deal to the provinces, the provinces themselves 
are taking action to reduce their revenue. They cannot depend entirely 
upon the income from the Central Government. They should do something 
for themselves. They have deliberately reduced their land revenue; 
they are definitely reducing their revenue from exqise and from ilTiga-
tion. I have got before me the' budgets of the provinces here I 
have just gone through them. I find that the revenue from these 
three heads alone comes to about 60 to 70 per cent. of the total 
incom(:. The provinces are diminishing that revenue . in order to 

. -please their voters, and not in the interests of the provinreR: the", do 
nothing else. They deliberately diminish their income' from ~  
income from land reyenne, and so on, and afterwards they SRY ... All ~ . 
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We are now doing away with all these revenues, but we should be com-
pensated. " Only in two ways this can be done, .either by an indirect 
encroachment upon the revenues of the Central Government, or by begging, 
please give us a little more. Let me ~  up the question of the remissions 
they have given. I think the policy which they have initiated may be 
good, but there is no doubt of the fact that it has resulted in the diminu-
tion of the revenue of the provinces. I am convinced, though other people 
may not be convinced, that they are not doing this for the benefit of the 
agriculturists, because, had that been their policy, they would have first. 
attacked the moneylenders a-s it is these moneylenders who are sucking 
the agriculturists, and not so much the zamindars. But they are leaving 
the moneylenders alone and they are adopting this as a policy to destroy 
their political opponents. . 

Swar Sant Singh (West Punjab: Sikh): "hat about the Indebted-
[.ess Bills? Are they not attacking the moneylenders? 

Dr. Sir Zi&uddln Ahmad: It is in your province. 

Sardar Sant Singh: Why? In Madras, in Bombay, in U. P., in Bengal. 

Dr. Sir Ziauddin.Ahmad: I am speaking of my own province, and there 
you will find this. (Interruption.) I am speaking of my province. 
Don't waste my time. The policy which they have adopted is not so much 
for thn benefit of the agriculturists-I can say about this definitely about 
my own province. Other gentlemen will get up and speak about their 
own province. If their policy had been in favour of the poor agricul-
turists. the first people whom they should have attacked ought to have 
been the moneylenders, but they are the Government. 

JIr. JI . .Aaaf Ali: On a point of order, Sir. Is the Honourable :Mem-
ber in order in referring to the policies which the provinces are adopting? 
He is criticising the policy of the provinces. 

JIr. President (The Honourable Sir Abdur Rahim): As a matter of 
fact, the question that has been raised by the cut motion is the financial 
relations between the provinces and the Centre. The Chair thinks allusion 
bas already been made by all the speakers, including the speakers from 
the Congress Benches, to the policy of prohibition by which some revenue 
is being lost to some provinces. , 

Dr. Sir Ziauddin Ahmad: Not a word has been said bv mv Honourable 
friends on the right to justify how far the provinces are ri'ght'in not touch-
ing the moneylenders. They are only bent on destroybg the zamindars. 
They diminish the land revenue and afterwards they ~  to encro8Ch on 
the preserves of the Central Government. I will le'ne this topic now 
and come to the next one. That relates to joint and concurrent jurisdic-
tion of the provinces and the Centre. If this is not defined, I am afraid 
that it mav lead to enormous troubles. Take the ease of sale dutv on 
petrol. If' they begin to levy a sale duty on every article, it ~~a  
amounts, in other words, to a ~ a customs duty of their own. 
This sale duty on petrol cannot be called an excise duty, because petrol 
il:1 not produced in the U. P.; therefore, it is a kind of customs «1uty. 
Then, we have to pay double customs. 
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An JIoilourable Kember: What about the Punjab 1" 

Dr. Sir ZlauddiD Ahmad: You had better spea.k about the Punjab . 

.,. Prelidenti (The Honourable Sir Abdur Rahim): Honourable 
Members must remember that each speaker has only 15 minutes. 

Dr. Sii' Ziauddin Ahmad: If they have a duty on sales, it means that 
they have a customs duty in their own province. That means <-ne duty 
at the ports. and one at the provinces. This will lead to great confusion. 
An income-tax is proposed to be levied in the United Provinces, and if 
that duty is levied, I would suggest that the amount should be deducted 
from the contribution made to the province. Every man in the United 
Provinces who pays 2t annas or 11 annas should get a kind of reduction 
in the income-tax which he pays to the provinces. We have already got 
J!.ome kind of relief from income-tax. If the relief is given when the tax 
js paid to Ii foreign Government, why should it not be allowed when it 
ie. paid to our own provinces. If the United Provinces levy this duty, 
I will certainly come forward and propose that we should be /Ziven II, corres-
ponding relief at the Centre in the income-tax duty, so that the total 
amount which we have to pay is the same. This will also lead to a good 
dea'!. of confusiQ»",aD(L_lao to differences in the duties imllosed by 
different forma·i:A. ~ . This matter requires consideration. 
1he. n, the other .JIU:Dg is that they are spending la.rge sums of money, 
larger than their 'budgetary position warrants, in the name of rural 
uplift. It is really Congress propaganda in the villages. I do not 
mind if the Congress carries on propaganda in the villages if they 
can afford it, but they ca.nnot afford it. This adds to -their- . ex-
penditure while income ~- being diminished and they are doing this in the 
false name of helping the agriculturist,· which, really speaking. they 
l1re not doing. Therefore, it is very desirable that we should have 
adjustment of their policy because, unless there -is a -kind of uniformity of 
policy between the Central Government and the Provincial Governments, 
it is absolutely impossible to have any kind of fina.ncial adjustment between 
the Provinces and the Centre. We ought to tell them what they should 
do and what they should not do. In these Provincial Governments 
minorities have no room. High Courts are openly criticised Emd -their 

.decisions are upset. Unless we have 8. right to criticise them and their 
policy and the financial effects of such policies, it is impossible to ~a  
any kind of agreement between the Centre and the Provinces. 

lIl'. PHslden&. (The Honourable Sir Abdur RabUn) : Honourable 
Members must remember that there must be a limitation on t.he criticisms 
ot theadminist.rBtion of the provinces which are autonomous under the 
:A:ct; All that Honourable Members are entitled to do is to dmd with 
the question of financial relation between t.he provinces and the Centre. 
ahd theyIh!i.y touch on anything directly relevant 'to that. 

- -

Dr. Sir Zlauddin Ahmad: I am dealing only with such policies of the 
rrovinces as are likely to destroy the financial equilibrium in the provinces 
and that between the provinces and the Centre. 
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JIr. Pr8stdent (The Honourable Sir Abdur Uahim): The Chair would 
point out to the Honourable Member that if he thinks he is at liberty 
to dilate on the general administration of the provinces, because that 
might have an indirect effect on the· finances of the provinces, and, there-
fore, remotely on the finances of the Centre, then it will really come to 
this· that any Honourable Member can criticise without any limitation the 
udministration of the provinces. That the Honourable ~  is not 
entitled to do. 

Dr. Sir Ziauddin Ahmad: I /lm net critlciBing the general adl1liDistra-
tion of .t.B.e provinces. I am criticising only such action of the Provincial 
Gover:nments which is practically destroying their revenue and that, I 
l4llnk, 1 am entitled to do. Weare only telling them .. Why are you 
destroying a· revenue which is open to you and coming to beg of the 
Centre. directly or indirectly, by putting a tlAxation On articles on which 
'you are not legitimately -entitled to ptit a tax." We will tell them "Why 
are you. giving· up your revenue in order to seek popularity? You must 
first ilook to the aihninistration of the province, and. everything else after-
ward •. " This is what· I ani trying to do. At least I am now speli!dng 
with reference to my own province. They are spending large sums of 
money on hydro-electrie schemes and for other purposes. I say, they 
should not be ~ a a a  in their expenditure and destroy their own 
financial position. . 

I 

:An BODOurable Kember: Why not raise this point in the U. P. 
Legislature? 

Dr. Sir Zi&uddUl Ahmad: My friend asks me to raise this point in 
the U. P. IJegislature. If my friend will write to Pandit Pant nnel convey 
to him the views of this Legislature, that will be more effective than my 
minority vote at the Lucknow Assembly where I have absolutely no voice. 
Mr. Pant is suffering from the intoxication of the majority, and he is not 
prepared to listen to any kind of argument. Therefore, it is very dMirable 
that we should take immediate steps to settle the mutual financial arrange-
ment between the provinces and the Centre. We should also go into 
matters of policy. They should not give up sources of revenue in order to 
gain popularity. They should not levy taxes to which they have no right. 
Otherwise, it will end in their financial bankruptcy and general ruin. 

JIr. r .•. James (Madras: European): I think it \lill be better to 
~  the debate back to its original starting point and to remind the House 
that the purpose of my Honourable friend Mr. Buss's remarks was to 
plead for a reasonable interpretation of the fields of taxation open to the 
Centre and to the provinces respectively. I maintain that there is an 
urgent necessity for a more reasonable view to be taken in regard to the 
respective provinces of the Provincial Governments and the Centre in 
regard to taxation. I need only mention two matters which particularly 
affect the Madras Government and the Madras Province and which cannot 
fail to affect both directly and indirectly the Cent'"al revenues of the Gov-
ernment of India. The House is aware that even todav there is in Madras aD Act which empowers local bodies to impose what is' erroneously called a 
profession tax, which has nothing whatever to do with the exercise of • 
profession, which is solely rela.ted to income, which is based solely on the 
amount of income which" a penon l'eeeives, and whir:h is directly related 
to the income-tax returns which even a panchayat President may call for 



1915 UoGlSLA'UVE ASSEMBLY. 

[Mr. F. E. James.] 
from' the a ~ That is a tax which the local bodies were empowered. 
tq impose many years ago, and we agitated for years with the Finance-
Department and witn the Honourable the Finance Member's predecessor&-
that when the time came for the description of the different legislative' 
functions, between the Centre and the Provinces under the Government of' 
India Act, there shoula be no doubt, whatsoever, as to the field of taxation. 
on incomes being reserved solely for the Centre. Unfortunately, there, 
were legal difficulties in the way of making invalid a tax which had been 
valid for so long and, I understand, that the position is that that tax will 
continue until the Federal Legislature of the future legislateR ~ 
But not only have we a profession tax; we are now threatened with & 
general sales-tax, which is to be based mainly on turnover. This tax is: 
to be levied not merely on the retail sale but also on the intermediate 
sales 1 In fact as the Bill is now drawn up, it will mean that the tax: 
system envisaged will be a cumulative one and will he levied upon the-
producer and the manufacturer and the retailer. Now, Sir, it is no wonder 
that we plead for a I90re reasonable interpretation of these two fields of' 
taxation. And we do so not merely because of the burden which threatens. 
to fall upon the limited number of taxpayers in this country but alsO' 
because of the danger which the cumulative effect of this taxation will 
bring not only to Provincial Revenues but also to the financial stability of 
the Centre. My Honourable friend, Mr. Asaf Ali, suggested that this: 
was really a very smaU matter. I know he is much mor,e interested in 
poiitics than in economics; but we do not think it is a D~U matter: w,.e-
think that the whole financial structure of the country IS Involved In this: 
and we regard this as one of the most important subjects which ?ould 
possibly have been taken up in connection with the Budget demands., 

Now, Sir, the Honourable the Finance Member, I am sorry that he' 
intervened quite so early in the debate, but if he can speak again, I hope' 
he will 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member has no reply. He cannot have a second speech. Since the-
Mover has no reply, the Honourable the Finance Member has no reply. 

Kr. 1'. B . .James: I am very sorry that he intervened quite so early" 
but he, in his speech, did make a definite appeal to the Honourable Mem-
bers on the other side of the House for co-operation. I claim that he-
has very good justification for making that appeal. I have said, elsewhere r 

on more than one occasion that the Finance Member, Sir James Grigg, 
has actually done more for the provinces than any previous Finance. 
Member. He has financed them, he has so arranged the finances at the-
Centre that every province started its new course on a fairly even keel; and. 
even before that time, he inaugurated a fund for rural development the 
benefit of which went to the provinces. Now, what is the response which 
has been given in the House today, presumably on behalf of the Congress 
Party, to that appeal, which I feel is a thoroughly justified appeal? What is. 
the answer? The answer from Mr. Asaf Ali was that "we cannot co-
operate on a small matter like this unless and until there is a thorough-going 
reconstruction of the present structure of the Government of India". 
Mr. Asaf Ali went on to make a reference to the policies of the Provincia.l 
Governments and suggested that owing to the vast duties which were laid 
upon them in regard to nation-building, they had to take every available 
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-opportunity of using all the powers which were placed upon them, by the 
-Government of India Act, to tax the people of their provinces. I should 
,like to ask him whether they have, in fact, taken all available opportuni-
ties. Have they yet agreed to the imposition of death duties? CaD he 
tell me of any single Congress Ministry which has said that they would be 
prepared to agree to Central Legislation imposing a death duty the benefit 
·of which would go to their own provinces? 

Reference was made by my Honourable friend, Mr. Manu 8ubedar-
I shall come to his speech in more detail later-to the matter of stamp 
-duties, and there again he is possibly unaware of the exact history of that 
business. I would like to remind him of what actually happened. There 
was a proposal for the reduction and rectification of duties on certain bills 
which would have involved certain provinces in a loss of revenue. The 
-provinces naturally said, "we cannot afford to Dear this Loss of revenue but 
we would like the Central Government to impose a stamp duty upon 
-cheques. .. That was the suggestion that came mainly from the Congress 
-Governments in order that the loss of revenue from the other proposal 
-should be made up. What happened in this House? The Government of 
India, in full faith that the Congress Party would support the wishes of 
their own ministries, brought in a proposal in regard to the imposition of 
1!ome duty upon cheques. The proposal had to be withdrawn beca.use it 
was rejected by the Party which the Honourable Mr. Asaf Ali today re-
presents, at the dictation not of the CO!1gress ministries but of the High 
Command, which is now in such disfavour. Therefore. it ill lies in the 
mouth of my Honourable friend. Mr. Manu Subedar, to suggest that there 
was lack of co-operation on that score here. It is his Party which non-co-
-operated, and he knows it perfectly well. 

The Honourable Sir Jamel Grigg: Of course, he does. 
1Ir. 1'. E. lamel: Now, let me come to Mr. Manu Subedar't; speech 

in a little more detail. I am aware he is in a difficulty. Really he is 
facing both ways! When he comes to this House, he tries to re-
"present the great nati.onal party which is struggling for freedom and 
which is determined to break down this bureaucratic system of Govern-
ment. When he goes back to his province, he is facing a "national" 
-Government and instead of threatening them, he goes to them in tear!! 
and with whines. The institution which he represent-s here do me the 
bonour of sending me copies of their representations to t!le Bombay Gov-
ernment; and they have never said anything so whining to the Central 
GQvernment as the representations sent to the Bombay Government I 
Therefore, I can understand my Honourable friend's difficulty. Heknows 
that Mr. Buss is perfectly right, but he does not like tn admit it. In fact, 
be dare not do it, and I feel sorry for him. After all, having financed the 
"Party which is now in power in his own nrovince. he finds that Party 
turning upon those who financed them! 'What is he to do? He can only 
come here-and criticize an irresponsible Government I What will happen 
when that power, which is captured in Bombay by his Party, is eaptured 
by that part,y here? Then he will be engulfed in ~ own ruin! Now, 8ir, 
'he has suggested all kinds of reasons why the provlDces. and the ~  
Party. which he represents, should not co-operate WIth t,he FlDance 
Meu'tber. What was the basis of the co-operation which the Finance 
-Member sought? The basis was a reasonable measure of taxation for the 
purpose of the amelioration of the ~  of this country, and that is the 
"dnd of co-operation which my Honourable friend, representing not only 



1920 LEGISLATIVE ASSEMBLY. [10TH MARCH 1939 

[Mr. F. E. James.] 
the Congresa Party but also the big millowners of Bombay, spurns with a 
heavy hawi. No wonder he makes these speeches when his Leaders ai'e-
absent. As the proverb goes, 'when the cat is away the mice will play'. 
So, in the absence of the big eats of the Congress, all the mice come-
popping out of their holes shaking their little paws in anger at the Central 
Government. We are not taken in by that kind of attitude. I would ask 
my Honourable friend, who represents the Congress Party here now, if 
there is anyone who can speak for that Party either here or at Tripuri, 
seriously to consider the tone of the Finance Member's speech when he 
asked them for this co-operation. 

This motion of ours is not a political motion. Even the reference to 
tlD:e necessity, if need be, of amending the Government of India Act is not 
made with any political inten1iion behind it. But we genuinely feel that 
the country is faeing a very difficult situation in regai'd to the cumulative 
eftect of taxes both in the Centre and in the provinces and, we believe, 
that ~ ii a real danger of a serious impasse unless it is faced and unless 
there is some method of olarification. What are tne means open to us? 
There is, first of all, what has been suggested by my Honourable colleague, 
Mr.· BuBS, namely, that there should be 9. frank and intimate discussion 
·between the financial authorities at the Centre and in the provinces. The 
Honourahle the Finance Member indioated ilhat· such discussions were 
held 16st year, but that his preoccupations made it impossible for him to 
suggest similar discussions this yeaI'. I very much regret that those-
preoocupations should have stood in the way, and I might perhaps suggest 
that if it had not been made obligatory for him to sit in this House so often. 
when it must be wearisome to his spirit, he might have found more time 
to deal with what, after all, is a crucial. important and vital matter. If 
that frank and a~ discussion is not possible, either by !"eason ~ the 
preoccupation of the Finance Member or by reason·of laek of co-operation 
on the part of the Ministries concerned. then what else is there? Either 
to test the validity of these acts before the highest Court of Justice in this 
land. an expensive,. difficult and intricate procedure. or to suggest that if 
there is any room for doubt. as has even been suggested by. the Chief 
Justice of India. then the prop.er. the honest and the square thing to do is 
to remove ~ as far as the Satute-book is concerned and move Parliament. 
Where there are anomalies possibie under the present conditions of legis-
lation. there should be it clearing up of the matter and a_ more precise 
defiIiition found that would leave no room for shadow of doubt. 

lIr. President (The Honourable Sir Abdur Rahim)·: Today being Friday, 
the Assembly will a ~  now till a quarter past two. 

The Assembly then adjourned ·for Lunch tin a QQ.arter· ~  Two of the 
Clock. 

The Assembly re-assembled after Lunch at a Quarter Past Two of the 
Clock. Mr. ·President (The Honourable Sir Abdur Rahim) in the Chair. 

DEATH OF MR. KAREER-UD-DIN AHMl:D.· . 
/ 

/ TIle BOD.OUl'able Sir Nripendra Slrcar (Leader of· the -House) : . . Sir; -I 
V bave got,to-annouDce the snd news of the death of a M:ember of this Hause, 

Mr. K. A.hmed. The D.8W8 has shocked everybody, because. be was- here 
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this morning and I remember passing him in the lobby at about 12·15 P.". 
I understand he went to the hospital and he suddenly expired there. He 
was one of the oldest Members. of this Assembly. He wail in the first 
Assembly, and barring a temporary absence of about a couple of months, 
he had always been a Member of this House. He was very popular in this 
House, and many a time when the heat of the debate was getting very 
uncomfortable, he would relieve the tension by one of his inimitable re-
marks. Sir, this House has lost, I do not know how many Members. 
possibly ten or twelve Members by death. I believe Mr. K. Ahmed be-
longed to no Party. He was an unattached Member, at any rate he used 
to exercise his independent judgment, not being controlled by any Whip 
of any Party. I request you to kindly convey to the members of the 
bereaved family our sense of regret at his untimely and sudden death. 

Mr. Il. As&f Ali (Congress party): Sir, speaking on behalf of my 
Party, I associate _ myself with all that has been said by the Honourable 
the Leader of the House. The news of Mr. K. Ahmed's death has come 
to us as a great shock. As hilS been pointed out by the Honourable the 
Leuder of the House, he was a very popular figure and he was always full 
of good will and amiability and he had friends in every section of the House. 
He was It Member of this House from its inception, and I have no doubt 
that his absence from our midst will be very keenly felt by all of us. As 
the Honourable the Leader of the House has suid, at times when the ten-
sion was the greatest, it was relieved by his apt and witty remarks. I 
request; you to convey the sympathies of my Party to the bereaved family 
of the departed. 

Syed Ghulam Bhik !failang (Deputy Leader of the Muslim League 
Party): On behalf of my Party, I associate myself with the remarks ex-
pressing sympathy und sense of loss at the sudden demise of Mr. K. Ahmed. 
There is no doubt that not only as one of the oldest Members of this 
Assembly, hut as a figure unique by himself, Mr. K. Ahmed's death hM 
come to us 8S n very sudden and regrettable occurrence, the news being 
quite so sudden and his death itself being so sudden and tragic. The fact 
that he was in this House this morning and now, in the afternoon, beforf' 
we meet, we hear of his death enhances the tragedy of his death 80 far 
awny from his home and from his near and dear ones, and the a ~  
which all of us feel for him is rendered all -the keener by the circumstances 
of his having died here. On behalf of my Party, I request you to convey 
the ~  of loss and the expression of our sympathy to the bereuved 
family. You will allow me to say, Sir, that the news of his death was 
sent by telegram to his relatives and ·their arrival-though it is very diffi-
cult-is being awaited. So it has been decided that the tuneral of Mr. K. 
Ahmed will take place tomorrow, the exact time will be notified later on. 
The dead bodv of the deceased will be removed from the Irwin Hospital 
to his ~  5, Windsor Place, immediately today. 

Sard&r Sut Singh (Congress Nationalist Party): On behalf of the Con-
"ress Nationalist Party and myself, I associllte myself with all the sad 
;entiments that have fallen from the Leaders of various Parties. I have 
had the privilege of friendship of Mr. K. Ahmed for the last nine years. 
He was one of those who was sincere in his convictions, and he was a 
very genuine friend. During his Membership in the House, SO far as I 
~  we have always felt very much relieved from the heat of the debate 
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and 1IOIIledm ... by his witAly 8ndapt remarkil he tAlrned the debate from 
p&BBion to laughter. I am sure, he wiil be remembered for a long time as 
one of those who, endeared himself to all the various parties without dis-
tinction of school of thought. I request you on behalf of the Congress 
Nationalist Party to convey the sentiments of our sympathy to the bereaved 
family. 

D. A:. AiJnn ... (Leader of the European Group): Sir, the sudden and 
tragic death of Mr. Kabeer-ud-din Ahmed has come to the Members of my 
party, as a great shook. He was a Member of the House; I understand, 
almost oontinua,uy since 1921. His kindly humour, probably his chief 
characteristic, did not cOllceal his sincerity of purpose or his ability. I 
would associate myse:f and my Party with the tributes that have been paid 
to him by the Leader of the House and by the representatives of other 
Parties and usk you to associate the name of the European Group with the 
message of sympathy which I trust you will send to his relatives. 

lb. 5 ••• .J.oIId (Nominated Non-Official): Sir, I may be permitted to 
say a word to pay my last tribute to the memory of an old friend. I had 
the privilege of being ossociated with Mr. Kabeer-ud-din Ahmecl as II 

Member of the Assembly since 1921. I had also the privilege of working 
with him as n mel!lber of the Royal Commission on Indian Labour. He 
was very much interested in the welfare of Indian seamen. Throughout 
my association with him, I have found him always a cheerful soul, lind it. 
was ttuly said by two of my colleagues that his ready-witted intervention!> 
softened many times the acerbities of political discussions in this House und 
restored good humour all round. He was a very affectionate friend and ~  
his death we shall all miss a genial colleague. Sir, I associate myself 
with the sentiments expressed by the other Members of this House. 

)hi Preaidea' (l'lIe Honourable Sir Abdur Rahim): The sudden death of 
Mr. Kabeer-ud-din Ahmed has shocked us all. He was, as has heen meu-
tioned, one of the oldest Members of the Assembly, and he ,vas associated 
with t.ne, Assembly as It Member from its very inception. Latterly, he 
was unable, owing to ill-health, to attend regularly the si1ltings of the 
House; but I, am in a position, having known him for a very long t.ime as 
a friend; to endorse the remarks that have been made by tIle several 
speakers that he was always a very cheerful pel'Son and a very kiml friend. 
And' whenever he, intervened in tIle debates in the House, he manuged t<> 
enliven the proceedings by his keen sense of humour. I feel very grieved 
by the sudden death of Mr. Kabeer-ud-din Ahmed and it will he my sad 
duty to communicate the sympathies and condolence of the Assembly to 
the bereaved fa.mily. As a mark of respect, I adjourn the House now..A 
fO!' the l'88t Of the day to meet again on Monday next at 11 o'clock. 7 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
18th MUch1,-liJ8D: 
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